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Supervisor saying that according to his
instructions, he has not noted down Urdu as
their mother-tongue.

MR. CHAIRMAN: You should not raise a
discussion on this. You have asked for
papers.

Dr.R. B. GOUR: It is under the
instructions of the Supervisor.

MR. CHAIRMAN: That may be . . .

DrR. R. B. GOUR: Therefore, the
Government must make a statement.

MR. CHAIRMAN: We have sent it to the
Government. We are awaiting their reply.

SHri BHUPESH GUPTA (West Bengal):
We are receiving similar letters. Therefore,
you kindly arrange.

DRr. R. B. GOUR: It should not be~ after the
supervision time Is over.

MR. CHAIRMAN: Dr. Gour, why are you
putting this question without telling me
previously?

DRr. R. B. GOUR: I told you this morning.

MR. CHAIRMAN: But did I give you my
consent? Please sit down.

SHRI B. K. P. SINHA (Bihar): I know more
of Bihar than the hon. Member does. There
are no such Instructions and Magadhi,
Bhojpuri, etc., are not recorded as the mother-
tongue

DRr. R. B. GOUR: You are talking of Gaya.

SHRI B. K. P. SINHA: I know the whole of
Bihar.

SHrRI BHUPESH GUPTA: Everywhere it is
taking place.

Two-Member Constituencies [ 2 MAR. 1961 ] (Abolition) Bill, 1961

1650

THE TWO-MEMBER CONSTITUEN-
CIES (ABOLITION) BILV 1961

THE DEPUTY MNISTER oF LAW SHRIR.
M. HAJARNAVIS) : Mr. Chairman, I T>eg to
move:

"That the Bill to provide for the abolition
of two-member parliamentary  and
assembly constituencies and for the
creation of single-member constituencies in
their place, as passed by the Lok Sabha, be
taken into consideration."

[MR. DEPUTY CHAIRMAN in the Chair]

Before I come to the provisions of the Bill,
I crave the indulgence of the House for
referring to the relevant provisions of the
Constitution. Under article 330, it is enjoined
that:

"(1) Seats shall be reserved in the House
of the People for—

(a) the Scheduled Castes;

(b) the Scheduled Tribes except the
Scheduled Tribes in the tribal areas of
Assam; and

(c) the Scheduled Tribes
autonomous districts of Assam".

in the

Similarly, article 332 says:

"(1) Seats shall be reserved for the
Scheduled Castes and the Scheduled
Tribes, except the Scheduled Tribes in the
tribal areas of Assam, in the Legislative
Assembly of every State".

And this provision takes effect under article
334 from the beginning of the Constitution to
the expiration of twenty years.

, Sir, the manner in which the seats are to be
arranged are provided in articles 1 and 82 of
the Constitution. Article 81 runs as
follows:—

"(1) Subject to the provisions of article
331, the House of the People shall consist
of:

(a) not more than five hundred
members chosen by direct election from
territorial constituencies in the States.
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[Shri R. M. Hajarnavis.]
(2) For the purposes of
clause (a) of clause (1),—

sub-

(a) there shall be allotted to each State
a number of seats in the House of the
People in such manner that the ratio
between that number and the population
of the State is, so far as practicable, the
same for all States."

Article 81(2)(b) refers to similar provisions in
respect of the States. Article 82 says:—

"Upon the completion of each census,
the allocation of seats in the House of the
People to the States and the division of
ecach State into territorial constituencies
shall be readjusted by such authorily and in
such manner as Parliament may by law
determine:"—

and there is a proviso in the end.

Initially, there was a delimitation order
made by the Delimitation Commission under
the authority of the Delimitation Act of 1952.
It was recently repealed by Act 58 of 1960 so
that that particular Act is no longer in force.
Under the provisions of the repealed Act,
there was the following provision: —

"(a) Two members each of whom shall
be a person who is or has been a Judge of
the Supreme Court' or High Court;

(b) Chief Election Commissioner ex-

officio”.

And there was a provision for co-option.
Section 8 is a provision to which 1
respectfully invite the attention of the House.
It; says:

"The Commission shall, in the manner
herein provided, first determine on the
basis of latest figures—

(a) the number of seats to be a
Rotted."

Clause 2 is important. It says:

"The Commission shall have regard to
the following provisions, namely—
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"(a) all constituencies shall be either
single-member constituencies or two-
member constituencies;

(b) wherever practicable, seats may be
reserved for the Scheduled Castes or the
Scheduled Tribes in single-member
constituencies."

Now, in pursuance of that, we had sixteen
Parliamentary ~ constituencies and 105
Assembly constituencies— single-member
constituencies—which are exclusively
reserved either for the Scheduled Castes or
the Scheduled Tribes. The question whether
the double-member constituencies should be
allowed to continue or whether they should be
split into single-member constituencies.

SHRI K. SANTHANAM (Madras): How
many of these seats are for the Scheduled
Castes and how many for the Scheduled
Tribes?

SHRI R. M. HAJARNAVIS: I do not have
the information at present but before the
debate is over, I will attempt to supply the
information to the hon. Member.

SHRI K. SANTHANAM: For the purpose
of the debate I am asking for it.

SHRIR. M. HAJARNAVIS: 1
try to get it as soon as possible.

will

The question whether these double-member
constituencies should be continued for the
purpose of the next general election has
exercised the minds of many people and
ultimately it has been decided that for the pur-
pose of the next election, all double-member
constituencies for the State Assemblies or for
the House of the People should be divided
into single-member constituencies and the in-
junction of the Constitution may be obeyed by
reserving certain single-member
constituencies for the Scheduled Castes and
the Scheduled Tribes. Sir, I now turn to the
provisions of the Bill.

Clause 2 is. the definition clause where
'Commission' has been deflner!
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as the Election Commission and as the
authority charged with the responsibility of
dividing two-member constituencies into
single-member constituencies. 'Delimitation
Order' is the Delimitation Order which is now
operative, namely, the Delimitation of
Parliamentary and Assembly Constituencies
Order, 1956.

Clause 3 gives the power to the
Commission which, according to the
definition clause, is the Election Commission.
It says: The Commission shall, as soon as
may be practicable and in the manner herein
provided, divide every two-member constitu-
ency into two single-member constituencies,
delimit their extent and decide in which of
them the seat shall be reserved for the
Scheduled Castes or for the Scheduled Tribes,
having regard to tha following provisions:

"(a) all the single-member constituencies
shal, as far as practicable, be
geographically compact areas and in
delimiting them regard shall be had to
physical features, existing boundaries of
administrative units, facilities of
communication and public convenience;
and

(b) the seat shall be reserved in that
single-member constituency which in the
opinion of the Commission has the greater
concentration of population of the
scheduled castes or, as the case may be, of
the scheduled tribes."

Clause 4 provides for the procedure. The
Commission having made up its mind shall
publish its proposals in the Gazette of India
and in such newspapers in the regions of the
State as are considered important by the Com-
mission, so that the widest possible publicity
is given lo the proposals of the Commission.
And then objections and suggestions are
invited. And then under sub-clause 4(b) the
objections and suggestions are considered by
the Election Commission and then th, final
order is made. Then the Commission shall, as
respects each State, direct, by notification
published in the Official Gazette of the State
and
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in the Gazette of India, such amendments to
be made in the Delimitation Older as appear
to it to be necessary for giving effect to its
decisions.

Then clause 5 says how its decision comes
into effect.

Then there are the special provisions which
follow, provisions in regard to Gujarat
because, under the Bombay Reorganisation
Act, 1960, there was the provision made for
increasing the number of seats that fell to the
share of the State of Gujarat; the number was
increased. Therefore it was necessary that a
fresh delimitation all over should take place
for the State of Gujarat and power was given
to the Election Commission to carry out the
delimitation. Bui the pattern of making the
delimitation was the same there as elsewhere,
and it was contemplated that there would be
double-member constituencies. Now after the
adoption of this Bill that Act is going to be
changed. And even there there will be single-
member constituencies with certain seats re-
served for the Scheduled Castes and the
Scheduled Tribes.

That, Sir, is the Bill which I commend to
the House for acceptance.

The question was proposed.

MR. DEPUTY CHAIRMAN: I have before
me a list of eighteen names. So you will have
to sit through the lunch hour, and the hon.
Members who have given their names will
please be present during the lunch hour also. |
shall be calling on the Minister to reply at 4-
30.

SHRI ROHIT M. DAVE (Gujarat): Mr.
Deputy Chairman, Sir, I welcome the Bill
which has been moved by the hon. Minister.
This is a Bill which has got the consent of the
important organisations of the Scheduled
Castes and of the Scheduled Tribes, and as
sdfci it is in the fitness of things that we
should try to respond to the desire of those
organisations and their representatives. Sir,
the sentiment of those organisations s quite
understandable because in  the
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[Shri Rohit M. Dave.]

arrangement, as it exists at present,
those members of-the Scheduled
Castes and the Scheduled Tribes who
want to take advantage of the reservation
made for them in the Constitution in order
to represent certain constituencies in the
legislatures, are labouring under a distinct
disadvantage. The disadvantage is that a
double-member constituency, by its very
nature, is an unwieldy constituency and,
except in certain urban areas, the
constituency covers a very wide area, and
it becomes very difficult for any member
to approach each and every voter, as he
should, and to convey them his ideas, his
policies and his programmes, and to
canvass his vote. Sir, it is a well-known
fact that the larger the constituency, the
greater the expenditure for any candidate
who wants to get the votes of the electo-
rate in that constituency. The members of
the Scheduled Castes and the Scheduled
Tribes are not so prosperous or have not
got enough resources to manage such
large constituencies, and, therefore, what
happens in the ultimate analysis is that
this member of the Scheduled Castes or
the Scheduled Tribes has to enlist the co-
operation of the candidate who stands for
the General seat, and even the newspapers
normally describe the candidate from the
Scheduled Castes and the Scheduled
Tribes as rather a running mate of the
candidate who is fighting for the General
seat. It is a very undesirable thing
because, thereby, the special protection
which the Constitution has given and
which this Parliament has extended would
not be available to the members of the
Scheduled Castes and the Scheduled
Tribes, and they will have to enlist the
support of the General constituency
candidates. It is perhaps because of that
and because of the lack of resources and
because of the unwieldy constituencies
that it was felt that these constituencies
should be bifurcated. Therefore, Sir, this
Bill is a very welcome measure. At the
same time one cannot overlook the fact
that, when these constituencies are
bifurcated, especially be-
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cause of the provision in sub-clause 3(b),
it requires that the Commission should
reserve the single-member constituency in
a manner in which there would be "greater
concentration of population of The
scheduled castes or, as the case may be, of
the scheduled tribes" in the constituency
which is reserved for them. That being the
case, a certain amount of separate
constituency principle does not incor-
porated as a result of the bifurcation— a
principle which one does not like because
of its past history and because of the
future complications that it might give rise
to. One has therefore to be cautious that
once this bifurcation take place, it does not
go further in the direction of separate con-
stituencies and ultimately does not result
in separate representation, as we knew it
during the British days. It is very difficult,
Sir, to give any suggestions regarding the
precautions that might be taken.
Ultimately, the only solution of this
complex problem is to raise the status of
the Scheduled Castes and the Scheduled
Tribes so that their separate identity may
completely disappear and they may be-
come part and parcel of the Indian
community as such. Till we reach that
stage wherein they become an honourable
section of our community, enjoying the
same status as other sections of the
community not only in law but also in
fact, this type of protection wiH become
necessary, and as long as this protection is
necessary, certain risks will have to be
taken with regard to the separation and
reservation of constituencies for these
weaker sections of our community.
Therefore, while the risks are there, this
particular Bill is in response to the wishes
of the people concerned and, therefore,
has to be welcomed.

Sir, one word more regarding the
amendment of my friend, Shri Bhupesh
Gupta, and I have done. That amendment
seeks that before the delimitation takes
place, a committee should be appointed
to advise the Election Commission in the
manner in which this delimitation should
take place. Iam afraid, Sir,] am not
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in agreement with the suggestion made
therein. Ultimately, we have to trust the
Election Commission as an impartial body.
They will be guided by the instructions that
have already been given in this Bill and will
do its best to act according to these instruc-
tions. If we do not trust the Election
Commission, democracy in this country will
not be able to flourish at all. Therefore, it is
desirable that this question of delimitation
should be left to this impartial and
autonomous Commission, the Election
Commission, which is in charge of all election
matters in our country.

Again, Sir, in the Bill itself there is a
provision that after the delimitations have
been agreed upon, there will be a chance
given to the various parties concerned to make
any representation if they so desire, and if a
representation is made, in the light of this re-
presentation a final order is to be given. That
final order also may be placed on the Table of
the Parliament. I think these are sufficient
precautions to see that all the various interests
hav, their say before the Election Commission
comes to a final decision on all these matters.
I, therefore, suggest that the Bill, as it is,
should be adopted by the House. Thank you.

SHRI K. SANTHANAM: Mr. Deputy
Chairman, Sir, I rise to oppose this Bill.

SHrRI SHEEL BHADRA YAJEE (Bihar):
Why?

SHRI K. SANTHANAM: Please listen. I am
greatly distressed, Sir, that for reasons of
minor expediency the Government have
embarked upon a measure which violates the
fundamental principles of democracy.

Sir, this Bill makes two grave violations.
First, it creates a dual citizenship. Under this
Bill certain persons on the basis of their birth
will be entitled to stand for every
Parliamentary constituency in this country
while all the others, including the Prime
Minister and the .Lav ~ Minister aa*
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every one else, will be debarred from
standing as members from these reserved
single-member Parliamentary constituencies.

DRr. H. N. KUNZRU (Uttar Pradesh): That
is the position at present.

SHRI K. SANTHANAM: Please wait.
Listen. Similarly, Sir, in the case of every
State now the position is that any one, except
in a small number of cases, can stand, any
citizen of that State, any registered voter of
that State, can stand for any Assembly
constituency. Hereafter, he will be debarred
from standing for a certain number of
Assembly constituencies.

Sir, it has been suggested that the position
is already there, that there are already 16
reserved single-member constituencies and
about a hundred odd single-member
constituencies for Assemblies. Sir, I submit
that these are almost  exclusively
constituencies for tribal areas which are in the
hills and in most of the constituencies the
tribal voters are in a majority.

SHRI B. D. KHOBARAGADE
(Maharashtra): What about Scheduled Castes

SHRI K. SANTHANAM: There may be one
or two exceptions. I do not think there is any
constituency where the Scheduled Castes are
in a majority. I think in 99 per cent, of the
constituencies such reservations are in two-
member constituencies.

Sir, it may be said that two-member
constituencies also imply a certain amount of
dual citizenship in which members of the
Scheduled Castes and Scheduled Tribes get
some greater facility of representation than
the ordinary citizen. This is partly true, but
there is a fundamental difference. Sir, in a
family if a member is sick, the other members
may be called upon to make a little sacrifice,
but because a member is sick it will be wrong
to ask any other member to starve and
become sick. This is what is going to happen
under the
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[Shri K. Santhanam.] present double-
member constituencies. In all these reserved
constituencies the majority of the persons are
going to be told that they have no right to
stand for Parliament or the Assembly in their
own home constituencies. Sir, I need not say
that for most people the chance of standing for
Parliament or the local Legislature is either in
the home constituency or not at al). Even in
case of distinguished persons we see that they
are trying to find out whether they can stand in
some constituency where they have got some
influence. There is hardly any chance of going
into Parliament -or the Assembly from a place
except where one has worked, where one has
served and where one has built up some
influence. In reserved constituencies the
majority of the people care going to be
deprived of the right to stand for local
Legislatures and for Parliament. This ' right is
not denied today. Only he has to canvass in a
larger area, among a larger number of voters,
but this area and the number of voters include
those who are his ardent supporf&rs. Now he
will be called upon, if he wants to stand at all,
to go somewhere where he has no influence,
where he is not known, where he has not built
up any kind of support. I think this is a
fundamental injustice which is inconsistent
with any principle of democracy.

Sir, it is said that this is going to be a
temporary thing. We took the decision in the
Constituent Assembly that the reservation
should be only for ten years and that it would
automatically end in 1960. I think at that time
Sardar Vallabhbhai Patel gave a positive
assurance that this would end in 1960. Now
Parliament, I think, has been unwisely
induced to extend it for another ten years.

DRr. H. N. KUNZRU: On a point of order,
Sir. Can Parliament be called unwise?

SHKI K. SANTHANAM: It is a body -wise
or unwise. There is no reflection.
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SHRI R. M. HAJARNAVIS: Specially in
respect of a provision included in the
Constitution.

(Interruptions)

SHRIBHUPESH  GUPTA  (WestI
Bengal): We make amendments to laws. .

MR. DEPUTY CHAIRMAN: He used the
word "induced". That is not the proper way.
This is its decision on advice.

SHRI K. SANTHANAM: I withdraw if it is
objectionable. I am a Member of Parliament
and I have the highest respect for Parliament.
Sir, the particular amendment extending the
duration of representation, I feel, was not in
the best interests of the country. Who can
guarantee today that in 1970 the Scheduled
Castes and Scheduled Tribes will be any more
willing to give up special representation than
they are today?

SHRI B. D. KHOBARAGADE: We wanted
to give it up. Actually the Republican Party
said that there should be no more reservation.

SHRI K. SANTHANAM: 1 am sorry that
our friend has been in a minority and he may
be in a minority till 1970.

SHRI B. D. KHOBARAGADE: We cannot
help it if the Congress majority is there to
extend the period of reservation but we
oppose it . . .

SHRI K. SANTHANAM: I am not speaking
about the Congress or non-Congress. I refer
only about special representation. Under the
single-member constituency system, the
Scheduled Castes will have a greater interest
than in 1960, to continue this special
representation. They would have tasted the
advantages of having exclusive areas where
only Scheduled Caste members can be
returned. It is said that now they are the
appendages of General Members and that in
the reserved single-member constituencies
they can build up their influence. What sort
ai influence can
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they build up when they cannot compete with
others? In 1970, if the special representation is
removed, I make this prophecy that not a
single-member of the Scheduled Castes, who
is represented from the single-member
constituencies, will be able to come from
those constituencies because the other voters
will say: "We have been starved for 10 years,
now we shall get the chance. You find out
some other place" and these people will
afterwards be going about begging for other
constituencies. If they want to build up their
influence, they must build up as citizens, not
as a special community. Today, they have not
built up their prestige as ordinary citizens.
This special representation is not going to give
them any kind of special prestige. They -will
not have any roots, they will be rootless.
Therefore I suggest, from their point of view,
that they will not be able to take root, they
will not be able to acquire any influence.
Therefore they will be driven in 1970 to press
for the continuation of special representation
with greater fervour than they did in 1060. In
1960 at least there was this that they were
appendages and therefore it was better to
become ordinary citizens and fight as ordinary
people. Now they will say: "We have our
special “reas, and these are special
possessions of ours'. So they will not be able
to give up and probably if they have to give
up, they will be in a worse position. Now they
call themselves as colleagues or appendages.
In my own constituency when I fought with a
Scheduled Caste Member, we felt as equal
colleagues, we went to every Brahmin's house
and the Scheduled Caste house and we were
treated alike, as Members alike, but now, for
tfie purpose of this single-member
constituency, they want to demean themselves
and call themselves as appendages. I have no
quarrel with them. It is to gain a certain
privilege that they want to demean themselves
and say that the dual-member constituencies
must end. It is the double-member
constituencies which have existed* since the
Poona Pact. At the time when the Poona
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j Pact was formed, these reserved

single-member constituencies . . .

SHRI B. D. KHOBARAGADE: There were
single-member constituencies.

SHRI K. SANTHANAM: At that time
nobody, no leader, wanted these reserved
single-member constituencies with common
electorate Because they knew that though the
electorate was common, the fact that it was
reserved brought about a communal senti-
ment and they wanted to nip that sentiment in
the Scheduled Castes. Now it is being re-
introduced and we shall have the same
experience as in the case of Muslims and
others with special representation. It is going
to be a surgical operation to get rid of this in
the future and we are leaving a bad legacy for
our future generation.

Only one point more. Though this is a field
for parliamentary legislation, in effect, it is like
amending the Constitution in which the States
are vitally interested. I do not see why the
Government of India did not call upon the State
Legislatures to express their opinion. Of course
it is not obligatory. I do not say that they were
bound to do so but in common prudence and
common justice, in matters in which they are
also vitally interested, as in membership of
Parliament, they should have called upon the
State Legislatures to give their opinion and I
know.what they would have said. I have
consulted everybody in the Madras State
including the Ministers and everybody is
opposed to this. They say that this is being
imposed on them. The other day even the Prime
Minister objected to my saying that the National
Development Council had no place in the Presi-
dential Address, and then he said that it was a
very important body. I would like to know if the
NDC. which consists of the Prime Minister and
the Chief Ministers of the States was consulted
on this" matter. I believe it has not been. I am
sure that if it had been consulted, there would
have been a lot of difference of I  opinion.
This is being merely impos-
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I.Shri X. Santhanam] ed on Parliament
for reasons, as I said, of expediency. T
do" not question the motives at all. There
are conveniences. There wiH be less ex-
penditure, the constituencies will be more
restricted but all these fade into
insignificance when we compare the
fundamental principles at stake, when we
recognise that this may give rise to a
greater intensity of communal feelings
among the Scheduled Castes which it will
be difficult for our successors to
eradicate. We are doing something
greatly unwise and even if I stand alone, I
think T consider it an honour and a duty
to raise my voice strongly and firmly
against it.

SHrRI BHUPESH GUPTA: Mr. Deputy
Chairman, fortunately we have a number
of founding fathers, so to say, of the
Constitution with us and we have heard
one of the little founding fathers of the
Constitution. The trouble is this. The
Constitution, as it was envisaged, has not
been implemented, in the course of the
last 10 years, in which, according to the
thoughts of the founding fathers it should
have been implemented. The result is that
some of its provisions, temporary in
nature, like the constituency of reserved
seats, have to be extended. Ours was one
of the parties that came out first in
support of the extension of the reservation
period after 1960 and I think we were
right and we found ultimately that many
other people in the country shared our
views in this matter as they should. The
provision was made on account of certain
very stark realities in our social life. Tens
of millions—maybe hundreds of millions
of people—belonging to what are called
the Scheduled Castes and Scheduled
Tribes, have been, in the long years of
their existence, subjected to special
humiliation, denied elementary social
justice, given back-seats Th the society,
frowned upon by those who lived in the
upper layers of society and thus neglected
all along the line. That is why when the
Constitution was passed and the provision
for election was made on the basis of
adult
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franchise, this provision for reservation
was introduced and it was thought that
during the 10 years that would follow,
things would be set right, that the
Scheduled Castes and Scheduled Tribes
would be uplifted by then from the
darkness and from their conditions which
were none too agreeable, into equal status
with the rest of the community in the
society. That clearly has not been done
and the confession to this failure is em-
bodied in the very fact that we have had
to extend the period of reservation. I
should have expected Mr. Santhanam,
who is a very knowledgeable person in
such matters, to dilate upon this theme
and to speak self-critically about what has
heen done under the Congress rule during
this period. Unless we go into this, we do
not find a proper answer to the provisions
that we had made and are making now.
"The fact remains that with all the brave
talks on the part of some of the leaders
that adorn perpetually, and temporarily I
believe also, some of them, the Treasury
Benches, very little has Been done to
bring them, the members of the
Scheduled Castes and Scheduled Tribes,
on a par with the rest of the population.
There are social and economic causes and
these causes have not bee, eliminated.
Therefore, today we have to extend to
them this kind of reservation so that they
may come up, so that they may make up
where they had been left behind. That is
the crux of the matter. If we do not accept
that, we cannot support this Bill. But we
have to accept the need for extension of
this reservation and hence we are
supporting this measure. But today it is
no use talking of Scheduled Castes and
Scheduled Tribes and so on. Political
parties operate and it is these political
parties who go to the elections with their
election programmes and policies and
proposals, and by and large, people rally
to the political parties according to their
likes and dislikes and support them. That
is how the Legislatures and Parliament
are constituted. I do not think we go there
as the Scheduled Caste party or the
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Muslim party, although the Congress is trying
to revive the Muslim League. We do not go
there as such. We go there as the Congress
Party, as the P.S.P. as the Communist Party,
as the Swatantra Party, or the party that exists
here in the Rajya Sabha and does not exist in
the Lobby also, Shri Jaswant Singh's Party.
So, you see, that is how the elections take
place. Naturally the Scheduled Caste people
and the members of the Scheduled Tribes,
judge the various parties and support them by
the programmes and policies that these parties
place before them, and by their performance
between two elections, by their general line of
approach with regard to the down-trodden in
society. Therefore,, it is not right alw'ays to
think that the caste Hindu will oust a Member
or a Scheduled Caste will Ke* ousting
somebody else. Today I know the ruling party
is a past-master in introducing caste elements
and in introducing prejudices of every type,
when their boat is sinking; I quite sympathise
with them. Of course, by and large, hon.
Members opposite also do not like this kind of
thing. People generally do not like it.
Therefore, let us understand it from that angle.
If there is a party, for example which
particularly represents or specially "e-presents
the interests of the Scheduled Castes, then
naturally fhey would be entitled to a better
consideration in the matter of election than
other parties can expect. I can understand that
position. But then other problems will arise.
The Scheduled Caste person may be a
peasant, he may be a government employee,
or may be in the Army or may be iD the
superior services and he will have his
grievances, grievances other than the social
grievances from which he suffers. Therefore,
all these considerations will come in. As I
said, the reservation has to continue.

I understand, Sir, that about 10O double-
member, constituencies are there as far as
Parliament is concerned and about 400 odd
double-member constituencies are there as far
as the State Assemblies are concerned. They
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will be split up into two. For some time this
will continue. That is the position and we
have to support it. We have to support it
because we have to support reservation. If we
don't split up these constituencies and the
present arrangement remains, it may well be
that these social advantages which the caste
people or the conservative people enjoy or
would like to exploit, would be exploited to
the detriment of the people who should come
up and who should be helped to come up in
society. Therefore, there should not be any
quarrel over this. I do not agree that we
should not criticise Parliament. Many people
ask, "Why should I criticise Parliament?"
Why not, if we are wrong? Even God
criticises Himself.

AN HoN. MEMBER: Does He?

SHRI BHUPESH GUPTA: Yes. He is God,
after all. Some hon. Members speak as if
Parliament and w» all live in the Heavens, in
a sort of divine sphere where nothing can be
said. But here we amend the Constitution. We
amend the laws. We say things, cross swords
with each other, make irrelevant speeches and
do so many other things. It is no use saying
we are all so wise. Let us not pretend to be
what we are not. There are many people
outside who are much wiser than many of us
here. Therefore, there is no question of any
Parliamentary privilege. I mention this
because there is a tendency to deify the
Constitution and Parliamentary institutions in
such a manner as if we are above everything.
But we also have our frailties and failings.
We have to nurse Parliament, but if there is
any ailment, let us cure it and let us also say
that such and such ailment is there. Therefore,
there is no such point of order, Sir.

PrOF. M. B. LAL (Uttar Pradesh): Are you
questioning the ruling of the Chair?

SHrRI BHUPESH GUPTA: I am not. The Chair
is a very intelligent person you see. Of
course,  am not. How
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[Shri Bhupesh Gupta.] can I question
the opinion of the Chair? Butare you
thrusting  your opinion on the Chair?

That is the question, I ask you.

Therefore, as 1 said, it is desired that this
thing should remain. But it is a controversial
thing. Shri Mahavir Tyagi, for example, in the
other House made a very strong and powerful
speech in his usual style . . .

MR. DEPUTY CHAIRMAN: We are not
concerned with that. Come to the Bill.

SHrRi BHUPESH GUPTA: We are
concerned with Mr. Tyagi's speech, because. .

MR. DEPUTY CHAIRMAN: We are not
concerned with that.

SHrRI BHUPESH GUPTA: Why not? MR.
DEPUTY CHAIRMAN: No, not m this
House. Come to the Bill.

SHr1 BHUPESH GUPTA: But it is on this
Bill that he spoke and Mr. Tyagi gave certain
arguments and I ara trying to meet those
arguments. He said . . .

MRr. DEPUTY CHAIRMAN: The
convention is that we do not comment on the
speeches made in the other House.

SHRI BHUPESH GUPTA: You are quite
right, that is the thing. It has nothing to do
with the Bill.

MR. DEPUTY CHAIRMAN: Therefore, do
not make any comments.

SHrRI BHUPESH GUPTA: Very well. A
gentleman somewhere, not very far from us,
perhaps hailing from Uttar Pradesh and a
former Minister, shall we say . . .

THE MINISTER oF LAW (SHRI A. K. SEN)
: That is doing it not directly bu” in an
indirect manner.

SHri BHUPESH GUPTA: But what is
there? Many Uttar Pradesh people are there.
Well, this gentleman made a speach in which
he expressed
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himself strongly against it. He was very much
opposed to this Bill, and he said everything
would go to rack and ruin if you pass such a
Bill. But we do not share this view, for a
simple reason and that reason is, as I have
said, the political parties are there to look after
their own interests and they will be judged, by
and large, by the programmes and policies that
the parties have. 1 have given notice of an
amendment here and I will take it up when the
amendments are taken up. I have suggested
that. Delimitation Committees should be
appointed. You see in clause 2 of the Bill it is
said that the Election Commission will be
authorised to divide the constituencies or to
split the constituencies. I accept that the
constituencies have to be split- But I do not
like that the matter should be left as it is in the
Bill. T have no quarrel with the Election
Commission. The Election Commission, by
and large, enjoys the confidence of the
country. Although I had occasion to criticise
the Election Commission at the time of the
West Calcutta parliamentary election because
of that photographing business, I still feel that
the Commission, by and large, enjoys the
confidence of the country. But they have their
deputies in important centres like Calcutta,
Madras, Bombay and so on and actually the
dividing or splitting up will be done by
officials, the District Magistrate, the S.D O.,
the Development Officer, and so on, of the
State Government. There the snag comes in.
That is why I want Delimitation Committees
to be appointed to carry out the delimitation or
splitting up of the constituencies under the
provisions of this measure. I know that in
another place another gentleman who hails
from Calcutta, a gentleman who usually wears
a type of dress other than a black coat, was
saying something else. He was trying to make
out that it is not at all necessary to appoint
Delimitation Committees. I join issue with
him, because it is necessary. We are already
getting complaints from Calcutta and other
parts of Bengal that taking advantage
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of the situation, officers oi the State
Government have in fact been entrusted with
the  responsibility of  dividing the
constituencies and certain influences are
being brought to bear upon them. You can
well understand where are the fountain-heads
of these influences. They are naturally in the
ruling party. The fountain-head of every evil
influence in the country is there. There are
these Development Officers and you can well
understand and imagine these Development
Officers in the districts, even in Bengal where
we can give them a little trouble, even there,
they are afraid of the mighty Congress
Ministers, the MLAs and so on, and those
who are in their band-wagon. They are afraid
of them, and naturally when they go for
dividing a constituency, somebody comes and
says, "Divide it In this manner" After all, they
are not always in a very happy position, these
aspirants for positions in the Assembly, or
those who want to maintain their tenure there,
I have received letters from Orissa, from
Bengal and, from other parts. I ask him, how
is it that this division started even before the
Bill was discussed in the Lok Sabha, in
another place, if you like. How is it...

SHRI A. K. SEN: In Orissa, there is no
ruling party.

SHrRI BHUPESH GUPTA: It is a good
news he has given, and in the morning it is
good to hear such good news, that there Is no
ruling party in Orissa. After having gone in
for a consortium and having lived in sin and
honeymoon, the gentlemen have parted
company now; they have fallen out with each
other. In Orissa there is no ruling party but I
think the Con-Cress Party exists in Orissa,
and taking India as a whole, it does become
the ruling party. Therefore, there is a ruling
party even in Orissa. Does he deny it? I ask
the Law Minister, does he or does he not
know that even before the Bill came to be
placed round about this place and here that
the constituencies were being split up? That
work was undertaken and in
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many places had been completed even before
we started or our colleagues started discussing
this measure. Can he deny it? Who authorised
them? Under what law did they do it?
Evidently they took action in anticipation, that
is, that the Bill would be passed. I do not
go,into that question but the point is this: In
that matter, the situation had been
manipulated  and  gerrymandering  of
constituencies is going on in various parts ot
the country and the Congress Party is
responsible for it. The Government officials
there are being - intimidated, pressurised,
bullied, wooed and coaxed and what not i,
order to placate the members of the ruling
party. This is the position. I hope, Sir, that my
suggestion for amendment would be-accepted
because we want the Election Commission to
be above reproach'. I do not like the Election
Commission even perchance and under
circumstances like this to be drawn into a
political controversy and find themselves in a
position where they have been practically
kidnapped by the Congress members in the
various constituencies. We do not like that
position. From that predicament we want to
save the Election Commission and that is why
we say that there should be a Delimitation
Commission which should be responsible for
this and which should function in consultation
with the other parties and which should not
favour or fear anybody or anything. That is
how the matter should be proceeded with. I
hope the Law Minister, who is a very
reasonable man otherwise when he is on the
Treasury Benches, will see the grave constitu-
tional and political implications of not having
a Delimitation Commission when it involves
the prestige of the Election Commission
which was built up so eminently and ably by
Mr. Sukumar Sen when he was the Chief
Election Commissioner and we would like to
maintain that prestige even now, whatever be
the other circumstances.

With these words, Sir, I support the Bill
and I hope the Law Minister’
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[Shri Bhupesh Gupta.]

would discover wisdom here which was
lacking elsewhere and accept my amendment.

Dr. H. N. KUNZRU: Mr. Deputy
Chairman, while the idea of having two-
Member constituencies with the reservation of
seats for the Scheduled Castes and the
Scheduled Tribes was mooted, I opposed it. I
suggested even then that we should ihave only
sing-le-Member constituencies. [ am glad, Sir,
that Government has now accepted the idea
that I put forward about ten years ago and has
proposed the creation of single-Member
constituencies.

SHRI BHUPESH GUPTA: The hon.
Member should treat us to tea now.

Dr. H. N. KUNZRU: Why should 1? I
thought hon. Members like Shri Bhupesh
Gupta ought to invite me to a tea party to
congratulate me . . .

SHRI BHUPESH GUPTA: Most certainly,
immediately after your speech is over.

Dr. H. N. KUNZRU:
something that they liked-

on getting

SHRI A. K. SEN: He does not drink any tea.

Dr. H. N. KUNZRU: One hon. Member,
Shri K. Santhanam has spoken as if the
principle underlying this Biil is different from
that underlying the two-Member
constituencies. I cannot see what the
difference is- The principle is the same. Either
you agTee to the reservation of seats for the
Scheduled Tribes and the Scheduled Castes or
you do not. If you do not, no constituency
need be created for either of these
communities but if you want to have reserved
seats for these communities, then it is obvious
that you should not create such constituencies
a; would put them to the maximum of trouble
and the maximum of expense. It has been
suggested by Shri Santhanam that the creation
of virifle- Member  constituencies may
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lead in course of time to a reversion to the
state of things that existed during the British
regime. The trouble during the British regime
was that people of certain communities were
elected only by voters belonging to those
communities; it was not the reservation of
seats that created the trouble but the creation
of communal electorates. The Congress itself
had repeatedly asked for the creation of
reserved seats with mixed electorates. If we
agree, however, that there ought to be
reservation of seats, then why should we say
that the reservation of seats should be in a
two, three or four. Member constituency, why
not in a one-Member constituency? Again,
Sir, it has been supposed that somehow the
creation of single-Member constituencies will
debar people from standing for election from
that constituency which is reserved for the
Scheduled Castes or the Scheduled Tribes.
But what happens now in a two -Member
constituency? Members from the two parts of
the constituency may stand for election but it
is obvious that only one of them can be
elected. Let us suppose that the Communist
Party is interested in such an election.
Obviously it will not allow two persons to
stand for election; it will allow only one
person to stand for election and if that person
is chosen from one part of the constituency, it
is obvious that for the time being people living
in the other part of the constituency, however
able they may be, will be debarred from all
chance of serving their country by becoming
Members of a Legislature.

SHrRI K. SANTHANAM: Does the hon.
Member deny that the choice is taken away?
DRr. H. N. KUNZRU: Choice of what?

SHRI K. SANTHANAM: Choice of the
voters in the reserved constituencies to stand.

1pPM.

DRr. H. N. KUNZRU: The choice of voters
in the reserved constituency to
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stand. The choice, as I am pointing out, is only
nominal. Where there are developed parties
candidates are put forward on behalf of those
parties and tney cannot allow a number of
people belonging to the same party to stand for
election from the same constituency. What
happens now is in a two-member constituency
for all practical purposes you have to vote for
one candidate for a general seat and for one
candidate for a reserved seat. If single-member
constituencies are created, it will be possible
for the wvarious parties recognised by the
Election Commission to choose a candidate
belonging to the constituency reserved for a
scheduled caste to stand from some other
constituency. If the success of the candidate
depends on the strength of his party, then it is
obvious that his position will not be seriously
affected by the arrangement now proposed,
that is, by the division of two-member
constituencies into single-member
constituencies. Now, Sir, it will be easier for
members in single-member constituencies to
reach their electors and it will be possible for
them to get elected without spending as much
money as they have to now.

DRr. SHRIMATI SEETA PARMANAND
(Madhya Pradesh): That is tthe only
advantage.

Dr. H. N. KUNZRU: After all, what <does
success in an election depend on? The hon.
Lady Member says that this is the only
advantage that the candidates will have. After
all, what 13 the most important thing in an
election? It is that you should be able to canvass
the voters with ease and that the expenditure
should mot be prohibitive. Now the creation of
single-member constituencies will lead to this
desirable result. I cannot I therefore see why the
creation of single-member constituencies should
T>e opposed. It has been said, I think lay Shri
Santhanam, that while candidates not belonging
either to the scheduled caste or to the scheduled-
tribes wHI be able to put forward

1059 RS—4
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their ~ candidature only from certain
constituencies, the candidates of these

communities may stand for any seat in any
constituency. But that was the position; earlier
too the same position existed. Suppose two
candidates belonging to the scheduled tribes
had got the largest number of votes in a two-
member constituency, they would have been
elected. One would have been elected to a
reserved seat and the other to a general seat,
and the same position exists now. If however,
two candidates not belonging to the scheduled
tribes in a constituency where one seat was
reserved for scheduled tribes got the largest
number of votes only one of them could be
elected. The other would have had to make
way for the candidate belonging to the
scheduled tribe who got the largest number of
votes among the candidates belonging to his
community. I cannot see therefore that in any
vital respect the position as it will be under the
Bill before us will be different from what it is
at the present time. Sir, if we desire to give
representation to a community let us make it
real. Let us see that the members of that com-
munity are not put to inordinate trouble and
expense in order to get elected.

Now, I would like to say a word about a
remark made by Shri Bhupesh Gupta that the
Election Commission should be advised by a
committee in connection with the delimitation
of constituencies. It is for the Election
Commission to appoint a Delimitation
Commission as it has done in the past. No one
in the past ever questioned the integrity of the
Delimitation Commissions appointed by the
Election Commission though it did not have
the benefit of an advisory committee to tell it
what considerations it should bear in mind in
delimiting the constituencies. I see no reason
therefore why any advisory committee should
be created to advise the Election Commission
in regard to the manner in which the
constituencies should be delimited. If there
are, to use the words of Shri Bhupesh Gupta,
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political implications in that suggestion, then
I think that that is a very potent reason for
not accepting it.

It has been said, Sir, in the Bill that the
reserved constituencies should be created in
those areas where the people belonging to the
scheduled communities are most
concentrated. An hon. Member here has
proposed that this provision should be
deleted. In other words, he seems to desire
that a constituency, say, for the scheduled
castes, may be created in an area where there
is a very small population of the people
belonging to the scheduled castes.

Dr. W. S. BARLINGAY (Mabharashtra):
Not necessarily.

SHrRI JASPAT ROY KAPOOR (Uttar
Pradesh): Quite so.

Dr. H. N. KUNZRU: But that may be
done; it is possible. But why should that be
possible even now?

SHRI JASPAT ROY KAPOOR: In fact that
is the object behind my amendment.

Dr. W. S. BARLINGAY:: After all there is
such a thing as commonsense.

DrR. H. N KUNZRU: Yes, Sir. What is
done now? Two-member constituencies are
created only in those areas where the
population either of the scheduled tribes or of
the scheduled castes is most concentrated.
Why should that principle be departed from?

Dn. W. S. BARLINGAY: What is there to
say that that principle will be departed from if
the provision is not there?

Dr. H. N. KUNZRU: Why should any
Member want to delete the provision the object
of which is to, ensure that  single-member
constituencies ( with reserved seats. . .

Dr. W. S. BARLINGAY: Because it is
redundant.
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Dr. H. N. KUNZRU: be created

only in those areas . . .

coowill

Dr. W. S. BARLINGAY: It is not
necessary.

Dr. H. N. KUNZRU: where the
population of the communities for whom the
reservation is intended is most concentrated?
Sir, look at it rrom any angle you like. I can
only regard the opposition to this Bill as-based
on entirely mistaken ideas and mistaken
apprehensions of what might-occur in the
future. The Bill in principle, as I have said, will
have the same effect as the present two-
member constituencies but it will be giving an
advantage to the scheduled castes and the
scheduled tribes and even to members
belonging to the general community. It will
make it possible for candidates of all com-
munities to approach the voters more easily and
to keep the expenses within bounds. For these
reasons, I support this Bill and I hope that it
will be accepted by the House.

SHRI P. N. SAPRU (Uttar Pradesh): Mr.
Deputy Chairman, a. silent vote on this Bill is
not possible. When this Bill was presented in
the other House, I had a divided mind, I
confess, in regard to it. I was inclined initially
to think that a double-member constituency
system would better serve the interests of the
country. On reflection, however, I had to
change my view and I do not mind saying so.
The problem of Scheduled Castes is a vital
problem. It is a matter of shame for the Indian
people that their condition is as bad as it is
today. For centuries, as my friend, Mr.
Bhupesh Gupta, pointed out, we have been
oppressing these classes. Sometimes we resent
the tone in which they talk about us. But if we
had a little capacity to-enter into the feelings
of other people, we would not resent what they
have-been saying. We would bring to bear
upon our, work a more balanced mind. There
is a history about this reservation—we all
know that—of seats for the Scheduled Castes.
Mr. Ramsay =~ MacDonald's ~ communal
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award had reserved seats for them in | separate
electorates under the Act of 1

Mahatma Gandhi wanted the Scheduled
Castes to be emotionally integrated with the
Indian community. He fasted and at the time of
the Poona Pact a settlement was arrived at and
the Scheduled Castes were given representation
in excess of what had been conceded to them
under the SDecial electorate system devised by
Mr. Ramsay MacDonald. At the same time, the
effective electorate was to be a joint electorate.
"We had this background when the Constitution
was drawn up and we also were aware of the
fact that the Scheduled Castes and Scheduled
Tribes were a backward community. They
needed help and they needed protection. And, !
therefore, we came to the conclusion j that
protection should be provided for them for a
period of ten years. Then, we had hoped that the
progress would be rapid. It was not as rapid as
we had thought it would be. Therefore, after ten
years when the que?tion for review came, we
came to the conclusion that the period should be

extended by another ten years
i

Now, Sir, if you are going to provide
special representation for any particular
community, then it should be a representation
which could be appreciated by that
community. It should be a representation
which can appeal to the intelligence of that
community. It should be a representation
which will enable real men of talent in that
community to emerge as its leaders. I am,
therefore, of the view that this system of
separate  constituencies is, in all the
circumstances which exist in this country, a
desirable system. It will enable Scheduled
Caste candidates, helped by political parties,
to stand oni their own legs. The Scheduled
Caste candidate will not just be an annexe of
the caste candidate. He will have to canvass
on his own. He will approach voters himself.
He will develop initiative and independence
and in all this he will be or he
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ought to be helped by political parties to do
so. I think the system of separate seats,
single-member constituencies, is therefore
desirable. It has been said and it was
forcefully said by Mr. Santhanam that this is
contrary to democracy. Well, Mr. Santhanam,
I find, the other day said something which I
thought was most contrary to parliamentary
democracy. I read an article of his or an inter-
view of his in some paper, where he had
argued that under our system the President
was all-powerful.

SHRI K. SANTHANAM: May I inform him
that he is altogether misinformed and he is
going on the basis of very sketchy reports.
What [ said was this. Politically he is a
figurehead, while under a technical, legal
interpretation he is omnipotent.

MR. DEPUTY CHAIRMAN: Anyway, we
are not concerned with it now.

SHRIP. N. SAPRU: I am not going to argue
the question, but I can say this with
confidence that those two words 'aid' and
'advise' can have only one meaning and that
they mean guided. The Privy Council only
advises the Crown. Is it suggested by any
person of sanity that the Crown can disregard
the advice given by the Privy Council?

SHRI K. SANTHANAM: My point was
that if the Crown disregarded it. there was no
judicial remedy.

MR. DEPUTY CHAIRMAN: Order, order.

SHRI K. SANTHANAM: I am sorry I can
only say that he is misguiding by bringing in
wrong quotations.

(Interruptions)

SHRI P. N. SAPRU: Democracy is a very,
very difficult concept.

MR. DEPUTY CHAIRMAN: We are not
concerned with it now, Mr. Sapru. We are
concerned only with the Bill before us.
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SHRI P. N. SAPRU: Democracy is a very,
very difficult concept and I see no antithesis
between democracy and this Bill. What we
have suggested in this Bill is that there will be
certain constituencies reserved for certain
seats. I hope that these constituencies will be
changing constituencies though I should not
like any hardship in doing so to be placed
upon the Scheduled Castes.

I want to make one more remark and that
is, it is important that subclause (b) of clause
3 should remain as it is. If you want to give
representation to the Scheduled Castes, give
them in constituencies where they are in an
effective position to influence the course of
their election. Let there be no humbug about
this matter.

like the Minister
that so far as this
Government is concerned—because
we cannot bind the successor Govern
ment and no Government can bind its
successors—it is  committed to  the
view that this system of reservation
shall disappear at the end of the
prescribed  period. Thank you very
much. o

Finally, I would
to make it clear

SuHi V. C. KESAVA RAO (Andhra
Pradesh): Mr. Deputy Chairman, I rise to
oppose the Bill before the House. This Bill is
the outcome of the defeat of some general
candidates during the last two elections. Sir,
even at the time of the Constituent Assembly
when these Articles relating to reservation had
been drafted this was kept in mind and it was
said that there would be a possibility of a
Scheduled Caste member being elected to the
general seat if he got more votes than the
general candidate. But later on times have
changed, and the candidates who are a little
selfish have thought of this and they do not
want to give a second seat to the Scheduled
Castes. So, the question was raised in many
courts. This difficulty would have been
avoided if a little amendment was brought to
the effect that in the double-member con-
stituency the candidate who gets more
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votes among the Scheduled Castes will be
elected for the reserved seat and the candidate
who gets more votes from among the general
candidates will be elected for the general seat.
Instead of that we are bringing a Bill to
destroy the unity of the nation.

Sir, some Members have argued that the
double-member constituency is too big and
unwieldy and that the candidate has to spend a
lot of money. Sir, we are not new to the joint
family system. The double-member consti-
tuencies have worked just like a joint family
system. The members of the Scheduled Castes
come under the Hindu fold. Keeping this in
view Mahatma Gandhi fought during a part of
his precious life to bring the Scheduled
Castes, those untouchables, into the Hindu
fold, and he went on a fast and he succeeded.
In this connection we cannot forget
mentioning the Poona Pact and the Ramsay
Mac-Donald Award and also the fact that the
Scheduled Caste leaders who had opposed
Gandhiji during those times had failed.
Finally Gandhiji won his point and then it was
followed up. Even at the time of drafting these
Articles the authors of the Constitution kept
this in mind, and they laid down that the
Scheduled Castes should be carried along
with the Hindus, that they should be carried
with the general candidates. Now this ques-
tion of separating or bifurcating the double-
member constituencies is a dangerous move. |
think it will disintegrate the nation. It will
bring disunity to the nation.

SHRIB. D. KHOBARAGADE: How?

SHRI V. C. KESAVA RAO: I am telling
you that it will bring disunity to the nation,
and I think in my opinion this is a dangerous
move. Sir, the Congress has been doing a lot,
the ruling party has been doing a lot to the
Scheduled Castes and Tribes. I do not agree
with my friend, Mr. Bhupesh Gupta, who
went to the extent of saying that these Castes
have been neglected. What happened in
Ramnad riots when Government went to the
extent of saving the Sche-
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duled Caste cultivators? The Communists
tabled a motion against the State Government
saying that the Government was not doing it.
Sir, in my own area recently we got some land
for the landless Harijans. There also the
Communist leaders came out and they got it
cancelled because the land was not given to
the Scheduled Castes who were Communists.
Sir, in this way they have been canvassing.
There are instances where a Communist
M.L.A. has refused to allow a Scheduled
Caste M.L.A. to sit side by side with him on a
charpay. 1 can quote many instances when a
Harijan M.L.A. was called by a Communist
M.L.A. and before the Harijan M.L.A. came,
the chairs and charpoys were taken inside and
only a mat was kept for the Harijan M.L.A. to
sit. They come here and say that the Gov-
ernment is not doing anything, that the
Congress is not doing anything. I am asking
these Communists what they are doing for the
social and educational uplift of the Scheduled
Castes. Have they ever given one general seat
to them? Our Congress Party has given many
general seats to the Scheduled Castes.

SHrRI B. D. KHOBARAGADE: How

many?

SHRI V. C. KESAVA RAO: I can tell you
that there are so many seats given to the
Scheduled Castes.

SHrRI K. L. NARASIMHAM (Andhra
Pradesh): Quote one case in Andhra Pradesh.

SHRI V. C. KESAVA RAO: I am asking
the opposition Parties how many seats they
have offered to the Scheduled Castes.

SHRI B. D. KHOBARAGADE: On a point
of information, will the hon. Member give us
information as to how many members of the
Scheduled Castes have been elected to the
Lok Sabha from general constituencies on
Congress ticket?
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SHRI V. C. KESAVA RAO: You come to
the lobby, and I will tell you. There are many
such Members in the Lok Sabha even now. If
the hon. Member does not know, he can meet
me in the lobby and I will tell him.

AN HoN. MEMBER: He is
Parliament.

new to

SHRI V. C. KESAVA RAO: There is
another thing as regards the single-member
constituencies. As far as I know, though the
position of the Scheduled Castes has
improved a little, they have not come up to
such a level that they can contest seats
independently. I will tell you why. If a seat is
separated for the Scheduled Castes, the Caste
Hindu will have more votes in that
constituency. It is not the Scheduled Castes
alone who vote for the Scheduled Caste
candidate. Then the feeling will be that the
Caste Hindus neglect the Scheduled Caste
candidate as they have not got a seat for them-
selves and as they have not got their own
candidate there. So, this fear is there. If the
Caste Hindu voters think like that, then it will
happen as it happened in 1937 and 1946. You
remember, Sir, that during those years there
was a panel of candidates.

I have already said that these opposition
Parties have been cheating the Scheduled
Castes, have been deluding them, have been
telling them that they are doing this and that
for them. They get their votes by cheating
these lower castes. In the preliminary election
it was a fact that the opposition candidates got
more votes. | think if that happens in a single-
member constituency, then it will be a danger
to the nation. Then it will be separate
electorate. I appeal on the floor of this House
that if this Bill is passed and if single-member
constituencies are established, the Caste
Hindu voters must take more interest than the
Scheduled Caste voters. Financially I know
that Scheduled Caste candidates are not up to
the level. Now we have fixed about Rs.
10,000 or Rs. 25,000 limit for Assembly
and Parliamentary
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[Shri V. C. Kesava Rao.] constituencies.
Which candidate belonging to the Scheduled
Caste will come forward with so much
money? It is the criterion of money that
makes a man succeed. | am afraid that none of
the Scheduled Caste candidates, even though
he may be here in Parliament for ten years,
will be able to spend Rs. 10,000 or Rs. 12,000
or more to get elected to Parliament..So the
economic question is there. In the double-
member constituencies of course candidates
who are contesting general seats may be a
little rich and may carry the Scheduled Caste
candidates along with them, and in such cases
it may not be a big burden on the general
candidates and it is more helpful to the
Scheduled Caste candidates.

Sir, 1 said earlier that Mahatma Gandhi
fought for the Scheduled Castes. Now I am
afraid that this move may be un-Gandhian.
Gandhiji fought for the Scheduled Castes. He
spent part of his life for the uplift of the
Scheduled Castes. He wanted that these
Scheduled Castes should be uplifted socially
and economically. I feel that we are not wiser
enough to accept this against the wishes of
Gandhiji. What Gandhiji fought for during
those days, we are now opposing. What he was
for, we are against. I request in this respect that
the leaders of the nation should consider once
again the matter and see that the principles for
which Gandhiji stood . must be respected and
the Scheduled Castes are carried along with the
caste Hindus.

Another point which I want to make is that
this bifurcation is almost an un-Hindu and
unnational policy. The Hindu fold and the
Hindus have failed to bring the Scheduled
Castes to their level because they are afraid of
them and therefore they are separating them.
Now they are bifurcating the double-member
constituencies only because they want that
they must go away from the Hindu fold. That
should not be the cast. Hindus must be more
careful to see that these Sche-
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duled Castes who are also Hindus ar* carried
along with them, that they should be given
equal status and see that they come up both
economically and socially.

Sir, we are all against reser\ Even at the
time of drafting the Constitution, our leader,
Panditji, was against this reservation. Really,
this reservation is a disease in the community.
Still we have agreed to that only for a limited
period to help the Scheduled Castes and the
Scheduled Tribes. When we agreed to it, we
agreed that the reservation should end in
1960. But again we have extended the period
till 1970. So, this disease is extended up to
1970 and in 197Q, these people may come out
and say that they must have separate electo-
rates or separate constituencies again. Now
our Prime Minister has said that there must be
a full-stop to it in 1970.

[THE VICE-CHAIRMAN (SHRI ROHET M.
DAVE) in the Chair]

He said the same thing in 1948 and 1949. But
my fear is that he cannot go against the feeling
of the people who were enjoying these
reservations all these years. What I feel is that
instead of bringing forward this Bill for
bifurcating these double-member
constituencies, they should have said that they
are abolishing the. reservations. That would
have saved the country from disintegration
and disunity. If we are to keep in mind the
unity of the nation and the unity of all castes,
we must see that these reservations go and the
double-jnember constituencies should be there
only on the condition that they will continue
for some time only to bring the Scheduled
Castes to the level of the caste Hindus.

About delimitation some Members have
suggested that the seat must be rotated in the
district. I oppose it because the principle is
that the majority of the Scheduled Caste
voters must be given a chance to have the seat
and therefore the point put forth
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*by some Members that it should rotate in
different places is not sound and I oppose it.

I oppose this Bill and I again request the
Minister to reconsider the measure and save
the country from disunity and disintegration.

SHrI T. S. PATTABIRAMAN (Madras):
Mr. Vice-Chairman, after hearing the speeches
of my esteemed colleagues, Mr. Santhanam
and Mr. Kesava Rao, I do not think the
Deputy Minister in charge of the Bill will
have any case for pursuing the Bill. I know his
difficulty but still, he can do a great service to
the country and to this House if he can at least
convey the feelings of this House in this
respect to the Government.

SHrRI P. N. RAJABHOJ (Maha-rashtra):
People from the South are opposing.

SHRI T. S. PATTABIRAMAN: There ia no
question of South or North in this respect. You
are also from the south of India, from
Bombay.

Sir, we are not opposed to this Bill but if the
Government had come forward with a statemen
of the compelling reasons that prompted them tqg
bring forward this Bill, we would have been
convinced. We have not heard of any convincing
argument as to the necessity and urgency of thig
Bill. There was the Delimitation Commission
according to the census of 1951. The 1961
census is going on and according to .the
Constitution, a Delimitation Commission wil
have to j be set up on the basis of the 1961

»

-census.
i

SHRI K. SANTHANAM: This has been
going on since 1935; for twenty-five years
there has been this reservation in double-
member constituencies.

SHRIT. S. PATTABIRAMAN: So, nothing
would have been lost if they had waited for
two or three years more, until the next general
elections
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were over. What is the urgency for it? Now
you have brought forward a Bill and want the
bifurcation of seats. I can know the feelings of
my own people from the South as Mr.
Rajabhoj put it. They have not asked for it.
Primarily, my fundamental objection to the
whole Bill is that though it is not a
Constitution (Amendment) Bill, it vitally
affects the Constitution and the constitutional
position of the Scheduled Castes and the
Scheduled Tribes in this country and their
voting. Particularly, I feel that the State
Legislatures must have been consulted before
the Bill was brought before the House. The
State Governments should have been given an
opportunity to discuss the draft Bill and place
it before their Legislatures and their views
should have been ascertained. If that had been
done, I am sure the Bill would not have had
the majority of the States behind it. Why I,
from the Rajya Sabha, am very keen that the
States should have been consulted is that we
represent the States and are elected by the
State Legislatures. The members of the State
Legislatures are vitally affected by this
decision of Parliament and they have a
grouse— it has been conveyed to me—that
they have not had a say in the matter and
without consulting the Legislative Assemblies,
a measure is brought before Parliament and is
imposed on them. Theirs' is a valid reason,
and I request the hon. Minister to consider the
matter again.

I lend my full support to the amendment
that has been tabled by my esteemed
colleague, Mr. Santhanam. It is not a strange
amendment or a very inopportune amendment
and it will not go against the Constitution if
Mr. Santhanam's amendment is accepted and
is given effect to. I understand that in the
United States, each State has its own election
laws and they can have their elections in any
manner they like. Only a policy or a
fundamental principle is laid down as to how
the election should be conducted, who should
be the voter
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[Shri T. S. Pattabiraman] and how the
constituencies should be delimited. These are
matters concerning the State. Sir, Gujarat is
exempted. When you exempt Gujarat, why
not exempt Madras, Andhra Pradesh or
whichever State is willing to be exempted?
The States are autonomous and under the
federal Constitution, why don't you give them
the right to decide as to how they should elect
members to their Legislatures? You can have
this rule for Parliament if you want,
Parliament can  have  single-member
constituencies. But if the States want that they
will have double-member constituencies, what
is your objection to that? Why do you stand in
their way? So, if the Bill cannot be re-
considered at this stage or the implementation
of the Act cannot be postponed till 1962 or till
the next delimitation takes place, at least
accept the amendment of Mr. Santhanam and
ascertain the opinion of the States whether to
heed the advice of the Central Government or
to have double-member constituencies. That
will be the fairest thing that should be done.
The States will certainly feel that they also
have certain rights in regard to the elections to
the State Assemblies.

So, I do not want to dilate upon the other
points. If the hon. Minister had come out with
a proposal for separate electorates, I could not
have been surprised. Actually, this is bringing
separate electorate by the back-door.

AN HON. MEMBER: How?

SHRI T. S. PATTABIRAMAN: I tell you.
So far, we have had Scheduled Caste
constituencies, Scheduled Tribe
constituencies. Now we will have Harijan
constituencies also. Now we are creating one
more problem, because it will be a Harijan
constituency, and no other candidate, a
Muslim or a Christian or any other, will have
any chance to become a Member and to
represent that cons-
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tituency. It will be a closed door affair for the
Harijans. Now there may be 50 or 45 or 35
Harijans, and most of them are poor, you
admit. They have nothing. And some very-
small person will be elected from among them.
He may not have any pull. The general interest
will not be there. The Ministers will not
respect or will not give hihi credit or will not
take him into confidence. The Collector and
the other authorities may not give him
sufficient status. For all these reasons, though
elected, his constituency will be neglected.

AN HoN. MEMBER: No, no.

SHRI T. S. PATTABIRAMAN: On th* other
hand if there were no bifurcation, there will be
two M.L.As. in a  double-member
constituency, one for the general seat and one
for the reserved seat, and the general seat
M.L.A. will take interest in the constituency as
a whole and will see that the constituency is
fully developed, and he will always have the
Harijan M.L.A. with him wherever he goes to-
further the interests of the constituency. He
will see, for example, that the Collector given
him due respect as is due to an M.L.A.
irrespective of his economic status. But if you
make them two different single-member
constituencies, you take hirn off from the
other contiguous area, which becomes a
separate single-member constituency, and with
which he will lose all contact. He will thus
become a helpless creature because of his poor
economic status.

SHRI B. D. KHOBARAGADE: But
there is the question of the self-respect of the
Scheduled Caste members. Does the hon.
Member think that the respect of the
Scheduled Caste members should depend on
the general seat candidate?

SHRI T. S. PATTABIRAMAN: The hon.
Member should not  think  in terms of
sentiments only. I know I have my self-
respect, and the learned i Member has, and he
can insist on his 1 "elf-respect. But we
must be also-



1689

practical. [ want everyone to stand on his own
legs. Do you think that the Congress M.L.As.
have no self-respect and have no regard for
the Harijan M.L.A's. self-respect? I say that
they have but . . .

SHEI B. D. KHOBARAGADE: The hon.
Member has just now said that if a Scheduled
Caste M.L.A. went to the Deputy
Commissioner or the Collector, he would not
be received with respect but, on the other
hand, if he was accompanied by the general
seat M.L.A., he would receive due respect. It
means that the point of view of the hon.
Member is that for that also the Scheduled
Caste Member should depend on the general
constituency candidate.

SHrRI T. S. PATTABIRAMAN: No, no;
instead of one man going for a purpose, if two
men went it will have greater effect. It all
depends upon the status of the man. Of course
among the Scheduled Caste M.L.As. some
people may be rich like my hon. friend, but
most of them have got a poor status. They
cannot go in a car and they cannot put up a big
show and all other things, and there the
general seat candidate will make it up. And if
they will go together, they will enjoy greater
status. Now if you leave him in the lurch, he
will drift along; there is no help for him. Also
Gandhiji's idea was that the caste Hindus
should not leave him aione, should not leave
him to suffer. If it was a question of
enjoyment, I do not mind his being left alone.
But here it will be a question of suffering for
him. Today in how many constituencies the
Scheduled Caste candidates can find the
necessary finance? You know that election
costs money. He will have to have an
organisation which will finance him if he
stood as a Scheduled Caste candidate for elec-
tion. I do not like to talk about all these things
here, but coming to the practical plane, how
can the Harijan candidate stand on his own
legs now? Nobody will come to his rescue.
And who is going to come to his rescue?
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SHrRi  KOTA PUNNAIAH (Andhra
Pradesh): If we really were to look to the
practical side of it, these reservations should
continue for another fifty years or hundred
years.

Suri T. S. PATTABIRAMAN: The
reservation is continuing now. Let us not have
a theoretical discussion now; it wiH become
academic. At present the reservation has been
extended up to 1970. It is there. I am not going
into that aspect of it. It. you want to have
separate electorates, have it by all means, but
these separate Harijan constituencies will do
them no good; it will be a disservice to them.
The Harijan candidate will have nothing to fall
back upon. The question also is that the
Harijans themselves, the Scheduled Castes
themselves, do not want these things. Why do
you force it on them? Most of the Harijan
MLAs, do not want them. By going against
their wish, you are doing another great dis-
service to the Harijan community. In. respect
of the particular constituency which is going to
be carved out for them now, even now the
clause says that where they are predominant,
there must be a seat for thercu Let us also take
this into consideration. There are sub-castes
among the Harijans. Now only, gradually,, the
enmity and ill-feeling between the sub-castes
is subsiding and the Harijans are made to learn
that their welfare as a whole is more important
than sectarian welfare. At this point if you say
that there 1is a particular constituency
exclusively for them and it is reserved for a
Harijan candidate, then there will be a contest
among the different sub-castes to secure the
seat, and only the candidate that belongs to the
majority sub-caste in a constituency will get
elected. In the process there will be a fight
between the different sub-castes. So you are
now encouraging sub-castes among the
Harijans, which is not good for them, because
of your splitting the double-member
constituencies.

SHRI NAFISUL HASAN (Uttar Pradesh):
Why should it be? The electorate is not all
Harijans
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SHRI T. S. PATTABIRAMAN: That is all
right, but we know the general apathy of the
voters in this country. Very rarely 45 per cent,
or even 50 per cent, go to vote. From out of
that now Harijans only will go to vote in the
Harijan constituency. So what you are doing
now is to encourage separatist tendencies, so
to say separate elections for Harijans by
Harijans. It will come to that. So I honestly
feel and I sincerely feel that this is a move

which will injure the Harijan interests in the |

long run and also the national interests in the
long run, and as such, if the hon. Minister
cannot withdraw the Bill at this stage, at least
he should accept the amendment moved by my
learned and esteemed colleague, Mr,
:Santhanam.

SHRI R. M. HAJARNAVIS: Sir, I promised
to give some information. I find from the
Report of the Election Commission, 1957,
that my hon. friend is right and all the 16 seats
are reserved for the Scheduled Tribes and
none for the Scheduled Castes.

SHRI B. D. KHOBARAGADE: Mr. Vice-
Chairman, Sir, I welcome this Bill and 1
congratulate the hon. the Deputy Minister for
the courage he has shown in moving for
consideration of this Bill, because he will be
the first man who will be affected by the
provisions of this Bill as he has been elected
from a double-member constituency, and as
his own constituency has a very large
Scheduled Caste population, he will have to
seek election, if he wants to get elected to Lok
Sabha again, from a constituency other than
his home constituency.

SHRI R. M. HAJARNAVIS: Why not from
a part of the same constituency?

SHrl B. D. KHOBARAGADE: Because
that will be reserved for Scheduled Castes. |
welcome this Bill, not because, as has been
suggested in the Statement of Objects and
Reasons or has been suggested by the
miajlority of the speakers here, a single-
member constituency would ia-
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I volve less expenditure and trouble. From
that point of view if you consider this Bill, in
my opinion the Scheduled Caste people will
have to incur more expenditure because, in a
double-member constituency, as has been
stated by Mr. Santhanam, the Scheduled
Caste Member is a mere appendage of the
general candidate and therefore the Scheduled
Caste Member need not spend a single pie for
this election purposes. Unterrup

tion.)

We are speaking about the rules and not
about the exceptions. And therefore the
general seat candidate spends every single pie
for the election of the Scheduled Caste
candidate also. In other words, the position is
that with the expense incurred by the general
seat candidate the Scheduled Caste or the
Scheduled Tribe candidate gets elected.
Therefore, even if we bifurcate the double-
member constituencies into two single-
member constituencies, it will be very
difficult for the Scheduled Caste or the Sche-
duled Tribe candidates to contest the
elections. Even to contest a single
parliamentary constituency one has to spend at
least 10 to 15 thousand rupees—not a small
sum—and the Scheduled Caste or the
Scheduled Tribe people are in no position to
spend that much amount for election purposes.
So I do not accept this proposition that it will
result in less expenditure for Scheduled Caste
candidate. Even then 1 support this Bill,
because it will give self-respect to the
Scheduled Caste and Scheduled Tribe people.
The question of spending a few thousands of
rupees at the time of elections is not so
important as compared to the problem of self-
respect. Just #n-.w an hon. Member said that if
a Scheduled Caste Member had to approach
the Collector the Collector would not show
him due respect, and that if he wanted to
secure regard and respect from the Collector,
then he must be accompanied by the general
seat candidate. So that is the position. So the
question of a few thousands of rupees is not
important to us; the question of
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self-respect is far more important
that is why I say .

to us, and

SHRIT. S. PATTABIRAMAN. Even now it
is open to you to contest the seats in double-
member constituencies. You can surely do it.
It does not mean that all those people who are
contesting in the double-member
constituencies should lose their self-respect.
For that bifurcation is not necessary.

SHri B. D. KHOBARAGADE: I am
coming to that point and I will show how the
Scheduled Caste Member in a double-member
constituency is not able to maintain his self-
respect. As I have already stated, in a double-
member constituency the reserved seat
candidate need not spend a single pie. He
need not even go out on an election campaign.
He need not make speeches or deliver lectures
to the electorate to explain his point cf view,
his policy and programme. All that work is
done by the general seat candidate.

AN HoN. MEMBER: No, no.

SHri B. D. KHOBARAGADE: Thfe
Scheduled Caste candidate is not. given any
importance. My hon.* friend had just now
made a complaint. So, if the double-member
constituency is bifurcated and only one single-
member constituency is reserved, the
Scheduled Caste candidate must address
meetings, must approach the electorate and
explain his policy and programme. He must
contact the electorate and he must approach
each and every elector, whether he is a
Muslim, a Hindu, a Christian or a Scheduled
Caste, if he wants to get elected to the
Assembly or Parliament.

SHRI JASWANT SINGH (Rajasthan): Is he
at present banned from approaching his
electors?

SHRI B. D. KHOBARAGADE: He is not
banned. But if we take the practical side of
this question, he need not and he does not.
That has been our experience during the past
two elec-
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tions. He entirely depends on the general seat
candidate for that purpose. If we want to
inculcate in the Scheduled Caste and
Scheduled Tribe member some sort of self-
respect, then single-member constituencies
are essential because then he will have to
depend on himself; he need not depend on the
general seat candidate.

SHRI K. SANTHANAM: He will depend
on the party secretary.

SHrRI B. D. KHOBARAGADE: Now he
will have to approach the electorate.

Secondly, he will have to give more
importance to the problems of the people
whom he represents. He will have to take
keen interest in their problems. What happens
now? If there are any problems in the cons-
tituency, only the general seat candidate takes
interest, the Scheduled Caste candidate need
not take any interest. He does not bother
about it because he knows he has not been
elected through his own effort. He has not
been elected .

SoME HON. MEMBERS: Wrong.

SHRI B. D. KHOBARAGADE: .. .by his
own effort but because of the support that he
has sought from the general seat candidate.
Therefore, it is only the general seat candidate
who takes interest; the reserved seat candidate
does not take any interest.

AN HoN. MEMBER: What about the party?

-SHRI B. D. KHOBARAGADE: Of course,
the party is there. If .the candidate, whom the
electorate have returned, does not solve their
problems, what is the use of this reservation?
It defeats the very purpose of reservation.
Now, why do the Scheduled Castes want
reservation? Because they want their problems
to be solved. The reservation is given for the
sole purpose of enabling them to
elect their own  candidate to the
Assembly or Parliament who would
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[Shri B. D. Khobaragade.] try to redress
their grievances. But what is the experience
about those candidates who claim to represent
the Scheduled Castes? They do nothing to
solve their problems. Now if there are single-
member constituencies, the Member knows
that again in the next general elections he will
have to approach these people. Therefore, he
must take note of their problems and
difficulties and try to redress their grievances.
If he warts to approach again the electorate, he
will take the trouble to solve their problems
and he will get self-respect. If he wants to
solve the problems of his electorate, he will
stand on his own legs and he can be in a
position to solve these problems without the
help of the general seat candidate. He can ap-
proach the Collector and people in power and
authority.

Thirdly, Sir, the Scheduled Caste and the
Scheduled Tribes Member will then have
independence of action and independence of
thought. As it is, he is merely an appendage of
the general seat candidate. He has to toe the
line that is dictated by the general seat
candidate. He cannot dare to oppose him. As
my hon. friend said, even if he wants to go to
the Collector, he must be accompanied by the
general seat candidate. If the Scheduled Caste
candidate opposes the policy of the general
seat candidate, the general seat candidate will
not accompany him to the Collector to seek
redress of his grievances.

SHRIT. S. PATTABIRAMAN: He
will.

SHRIB. D. KHOBARAGADE: He
will not.

SHRI T. S. PATTABIRAMAN: You forget
that there is the party system.

SHRIB. D. KHOBARAGADE: 1
know that there is the party system. I know
what the party is doing for the benefit of tbe
Scheduled Caste Members.
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SHRIMATI T. NALLAMUTHU
RAMAMURTI (Madras): The hon. Member
is suggesting the creation of a State within a
State. A're we going to divide the country like
this or "are we going to unite the courtry? Are
we going to allow that segregation to be
perpetuated, that bifurcation to  be
perpetuated? Is he not for a single* common
citizenship for the whole country? I regret the
whole attitude.

SHrI B. D. KHOBARAGADE: That is the
fundamental question that the hon. lady
Member has raised. The question is not
whether we want single-member
constituencies or double-member
constituencies. The question is whether we
want to continue reservation or not, and if we
lake that question into consideration and if the
hon. lady Member is trying to abolish these
reservations, I will support her whole-
heartedly. As a matter of fact, our party has
tried, and actually we have been in a position
to defeat this measure which was brought
forth in the other House to amend the
Constitution for providing continuation of re-
servation, but the Government by adopting
unscrupulous and surreptitious means was
able to get this measure passed in the Lok
Sabha.*

SHRI T. S. PATTABIRAMAN: What is it?
You can refer to the proceedings of the Lok
Sabha and see how it was passed. Sir, my
friend makes a very serious allegation which
is very unparliamentary. It was passed by a
majority there.

SHRIB. D. KHOBARAGADE: I
said "surreptitious means" adopted by the
Government, not by ' the Lok Sabha, The hon.
Member can refer to the proceedings of the
Lok Sabha. The proceedings are there-

SHRI T. S. PATTABIRAMAN: Let him
have the bravery. Please tell it plainly. Let the
hon. Member watch his words. He -cannot
make an insinuation. If he is in a minority let
hirn keep quiet.
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SHri B. D. KHOBARAGADE: For
amending the Constitution according to the
provision in the Constitution, it is required
that the majority of the Members of the House
should vote. Unfortunately, on that day the
majority of Members were not present in the
House and they could not vote. That is why
the voting on that issue was postponed to the
next day.

THE VICE-CHAIRMAN (SHRI ROHTT M.
DAVE) : Let us not go into what happened in
the other House. Please come to the Bill.

SHRI B. D. KHOBARAGADE: The hon.
lady Member raised this question and that is
why regarding the continuation of reservation
I am saying. . .

THE VICE-CHAIRMAN (SHRI ROHTT M.
DAVE) : No, no. Please come to the Bill.

SHrr B. D. KHOBARAGADE: The bell
was rung for division. Actually the voting was
taken, but when they found that there were not
enough Members in the House they postponed
the' voting till the next day. Can any hon.
Member here point out to me whether in the
history of any Parliament in any country
voting was postponed till the next day after
the division bell was rung?

THE VICE-CHAIRMAN (SHRI ROHIT M.
DAVE) : Order, order. Please continue on the
Bill.

SHrI B. D. KHOBARAGADE: All right.
What I stated was that by abolishing the
doable-member constituency the Scheduled
Caste number would have the independence
of action and independence of thought. They
need not entirely depend on the general seat
candidates. They will be able to pursue their
own policy and programme, of course, within
the restrictions placed by the party, but they
need not necessarily be in the grips of the
general seat candidate. They need not toe the
line that is pursued by the general seat
candidate.
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Sir, so far as the other question about
disunity or disintegration is concerned, which
is raised by some hon. Members—they say
that if we abolish the two-member
constituencies it would result in disunity and
disintegration of the country—I pertinently
asked the hon. Member who spoke just before
my predecessor as to how the country will be
disunited and disintegrated. He said that he
would explain but unfortunately he could not
explain. I fail to understand in what way the
country would be disunited or disintegrated.

Sir, even if we have single-member
constituencies, we have adopted the particular
system of voting. It is not a separate electorate
but a joint electorate system. It means that
even though a Scheduled Caste member has
to get elected from a seat which is reserved
for Scheduled Castes, he will have to seek the
support of not only all the Scheduled Caste
people but of all the people, Hindus, Muslims
Christians and so on. Similarly, in a general
seat where there are mostly caste Hindus,
Muslims or others, the general seat candidate
contesting the election has to approach the
Schedule Castes and Scheduled Tribes to
secure their support. So during the election
even if we have single-member cons-
tituencies, this contact between the Scheduled
Caste people and caste Hindus will be there.
Therefore, there cannot be any question of
disintegration or disunity.

2 P.M.

Then I support the point of Mr. Bhupesh
Gupta that there should be a separate
Delimitation Commission. Of course when I
suggest this, I do not cast any aspersions on
the Election Commission. I have great admira-
tion for the Election Commission and I can
say from my experience of the last two
General Elections that they have discharged
their duties impartially. But as pointed out by
Mr. Gupta, the Election Commission will be
sitting in Delhi only and the delimitation
will
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[Shri B. D. Khobaragade.] be done by thd
subordinate officers of the State Governments
and if this work 1i.; done by them, they
will be influenced by the party in powet
there. I do not think that in such
circumstances, the delimitation of thg
constituencies will be impartial. I havg
listened to the speeches of so many
Members who have opposed this point of
view. But I  fail to understand their
objection to appont a Delimitation Commission
because bi m jast all these constituencies werd
delimited by the Delimitation Commission
and if we say that the same procedure should bg
adopted in delimiting  these  constituencies
why j should there be any opposition to the |
proposal?  Therefore 1 would urge ' on
the Minister to consider this point j of view alsq
and see that the work of  delimiting thg
constituencies  is done impartially by 4
Delimitation Commission.

One word more and that is, that the
Constitution has been amended and the period
of reservation has been extended till 1970. But
really if you want that the Scheduled Castes
and Scheduled Tribes should really benefit
that they should have their due share in the
body politic, of this country then I suggest that
even before 1970, the provision for
reservation must be done away with and the
reservation should be immediately abolished.

JASPAT ROY
Vice-Cha'r(man
1 support this measure which
I consider to be necessary
and even desirable in the present conditions
and circumstances, I must share considerably
the views, feelings and sentiments of my hon.
friend, Mr. Santhanam. To-day, as we ar, at
this measure, our thoughts go back to the

KAPOOR:
while

SHRI

Mr. Sir.
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Constitution-making days when unfortunately
we adopted the principle of reservation of
seats for the Scheduled Caste;, and Scheduled
Tribes sgainst our better judgment, but only
under pressure, or [ should rather say in order
to meet the wishes of hon.
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Members of the Constituent Assembly
who belonged to the Scheduled Castes and
Scheduled Tribes, some of them if not all. All
the other minorities in the country—the
Muslims, the Christians and the Parsees, so far
as the Parsees are concerned, they are not
only a minority community but they are a
baby community, if I could say so—called of
them, agreed at that time to give up the claim of
reservation of seats or of separate representation
but it hapened that our Scheduled Caste
friends, some of them, thought that a good
number of them would not be returned unless a
number of seats were reserved. Therefore in
order to accommodate ther vi point, in order to
please them and to meet their wishes, we had to
accept this principle of reservation. Now let us
see whether they have gained anything thereby
or not and whether the other  minority
communities like the Parsees and Christians
have suffered at all because of not having
insisted on reservation of seats. It is nothing 1
ke that. During the last two General Elections,
we find that Christians wherever they were
put up ami wherever the candidates were
desirable ones, even in  constituencies
where Christians were in a very very small
minority, they were a handful in those
constituencies,  yet the Christian candidates
were-returned. Even I can give you two
instances from my own State of Uttar Pradesh.
There is one hon Member of the Lok Sabha,
Mr. Wilson, who comes from Mirzapur,
which, I may remind hon. Members, is a holy
place for Hindus and the overwhelming majority
of the voters there are orthodox and religious
Hindus. Whom d'd they return to i  the Lok
Sabha? They returned a; Christian. [
can quote the instance of j my own place, Agra,
where in a cons-! tituency where there wer,
not more I than 200 Christian voters, when
there I was a Christian candidate, Mr. C.j
Mabhajan, who later on rose to  the position of
a Member of the UPSC, he was declared
elected against one Hindu candidate. There
were a number of other opposing candidates but
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one of them was a very staunch Hindu, a
person who was respected by all sections of
the people and even by Congressmen he was
respected but then, because we appealed to the
voters that they ought to fulfil the pledge that
was given to the minorities that if they do not
insist on separate representation, we shall see
to it that their claims are respected, that they
are not put to any undue hardships, it was this
appeal to the electorate to which they
responded favourably and they elected him
with an overwhelming majority, defeating the
other candidate by about 10,000 votes. Take
the case of Mr. Pataskar. In the last General
Elections, our friend in the other House, Mr.
Bharu-cha, could defeat Mr. Pataskar in a
constituency where the number of Parsees was
probably very small. I had occasion to go
there and work in that constituency for a few
days and the number of Parsee voters could be
counted on fingers ends but yet Mr. Bharu-cha
could defeat Mr. Pataskar. My point is, we
should approach the electorate in th, correct
way; they are educated enough, though not
literate; they are politically conscious enough
to take the right view of things. I submit that
even if the Scheduled Castes and Scheduled
Tribes had agreed not to insist on the
reservation of seats, we would have seen to-
day that not only as many Members as we
find to-day here, in the Lok Sabha or in the
Legislatures, had been returned but probably a
larger number, because in that case it would
have been possib'e for the various political
parties to appeal to the electorate to send a
larger number of them. In that case the
electorate would not have confronted us with
the argument that since some seats are already
reserved for them, why need the non-reserved
seats also be given to the Scheduled Caste and
the Scheduled Tribe candidates. But then, as it
is, we have to proceed on these lines.

I also agree with Mr. Santhanam that it was
not a very happy thing that we agreed to
continue this reser-
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vation of seats for another 10 years but then,
that 3s now a matter of the past and we have to
do the best under existing circumstances. On
this occasion we are yield.ng, democratic as
we are, to the views and wishes of our
Scheduled Caste and Scheduled Tribe friends.
I do not agree with the contention of some
friends here who have said that the Scheduled
Caste friends do not want separate or single-
member constituencies that they want double-
member constituencies. It may be the view of
a few here and there but by and large we have
ascertained the views of the Scheduled Caste
members both in the Assemblies in the various
places and  more  particularly  the
representatives in the” Lok Sabha and in the
Rajya Sabha and by and large they clearly
expressed the view that they would like tc
have single-member constituencies and not
double-member constituencies. So far as the
Congress Party is concerned, it is in their
interest to have as large a constituency as
possible, because being a well-organised
party, they can more easily manage a large
constituency than other parties. But when wf
found that other parties also wanted, generally
speaking, that there should be single-member
constituencies and democratic as the Congress
Party is, and considerate end solicitous, as it
is, to the views and wishes of even the
opposition parties, we agreed to dc» away
with the double-member constituency and to
have only single-member constituencies.

Sir, there is one great advantage which will
accrue by the adoption of this measure and it
is this. In a single-member constituency where
even the non-Scheduled Caste people are in
the majority, they will perforce have to be
represented by a Scheduled- Caste or
Scheduled Tribe person. This by itself, will
have a very healthy psychological effect on
them all. The superiority complex from which
they are suffering, the feeling that they are
superior to lhe Scheduled Caste and
Scheduled Tribe people, that superiority
complex will automatically vanish, when
perforce
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[Shri Jaspat Boy Kapoor. | they will have
to get themselves represented by one who
belongs to a -Scheduled Caste or a
Scheduled Tribe.

There is another advantage that will
result from this measure. The first one that I
mentioned just now is very important, and
that should not be lost sight of. But there is
a second advantage also which is going to
accrue and that is that the anomalies of the
election results will disappear. Do we not
know what anomalous position arise in
cases where though a Scheduled Caste
candidate does not get either the first place

or the second place, but only the sixth or

the seventh place in the voting, yet because
he belongs to the Scheduled Caste, he is
declared elected and not the others. That is
a very anomalous, almost ridiculous

position which because of the removal ) of

the double-member constituencies will not
arise hereafter.

DRrR. SHRIMATI SEETA PARMA-
NAND: Are you for the Bill? Are you
supporting the Bill whole hearted-ly?

SHRI JASPAT ROY KAPOOR: Ex-
actly. What else am I doing?

Sir, I very much wish there were a
system of rotation of these seats. I do
hope and trust that this reservation of
seats is going to be done away with, after
ten years. If, however, this rotation of
seats were adopted, after the next
elections these seats could be changed.
But that is not a very material point. The
material point is what I find in sub-clause
(b) -of clause 3 where it has been provi-
ded:

"the seat shall be reserved in that
single-member constituency which in
the opinion of the Com-'"mission has the
greater concentration of population of
the scheduled icastes or as the case
may be, of the scheduled tribes."

Sir, I venture to submit that this is a
very dangerous provision that we are
going to incorporate in this measure. Let
us be clear in our minds as to what
actually is intended to be
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done by us. Do we intend or do we want
that there should be reservation of seats
or there should  be separate
representation? Reservation of seats is
one thing. That presumes that the
Scheduled Caste candidates, a good
number of them, would not get elected,
and in order to safeguard this thing, and
in order that a goodly number of them
could be elected, we had agreed to the
principle of reservation. But behind it
there was never the idea that the interests
of the Scheduled Castes and the Sche-
duled Tribes could be properly repre-
sented only by people of their own caste
or tribes. T mean, these two are entirely
different things. Nobody conceined or
ever argued then, and I hope nobody
would argue even today, that the interests
of the Scheduled Castes and the
Scheduled Tribes can be properly
represented and protected only by a
member of their own caste or tribe. That
being so, I see no reason why there
should be this sub-clause, (b) which
amounts virtually and for all practical
purposes to creating a separate electorate.
What is the idea behind this subclause (b)
of clause 3? Where there are a large
number of people belonging to the
Scheduled Castes or the Scheduled
Tribes, the seats should be reserved for
them. That means that these large number
of Scheduled Caste people should have a
dominating voice in the election of a
candidate who belongs to their own caste.
I beg of you, Mr. Vice-Chairman, and
through you the other hon. Members of
this House, to seriously consider the
implications of this provision. In these
constituencies, we are in a way creating
or rather we are in a way drifting towards
the creation of a separate electorate.
Though non-Scheduled Caste voters also
will be there, you are going to give
prominence to the voting strength of the
Scheduled Caste people. You sav the
Scheduled Castes people are in large
numbers there and a Scheduled Caste
candidate should be elected there What
will be the psychological effect of that on
the whole communitv? 1 feel very
strongly on this, Mr. Vice-Chairman, and
so I wuld beg of the
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House to consider every
provision.

implication of this

Moreover, Sir, is this in the interests of the
Scheduled  Caste  people themselves?
Absolutely not. I say this for two reasons.
This morning my hon. friend Dr. Kunzru
asked the question whether the idea was that
the reserved constituencies must be fixed in
places where the Scheduled Caste people are
not in goodly numbers. I said, yes, that is
exactly my eobjective, and I have tabled an
amendment with that very object in view and
I submit that if you fix reserved seats in
constituencies where the Scheduled Caste
people are not in good number, then perforce
the Scheduled Caste candidate would be
returned there. In constituencies where
Scheduled Caste people are in good number,
there also there is the possibility and even the
probability of a Scheduled Caste candidate
being returned on the general seat. Therefore,
while the reserved seat will be filled by them,
in other constituencies also where they may
be in large numbers, they will be able to
return some of their candidates. Even if they
are not able to return many candidates, they
will be able to considerably influence the
selection and election of a candidate of their
choice. For these two reasons, Sir, I submit
they should delete sub-clause (b) and also the
corresponding line in clause 6 from this Bill.

One last word and I shall have done. At the
time of elections I find a great weakness
overtakes everybody and every party and they
all almost forget the good principles that they
otherwise  alway, advocate. Casteism,
communalism and these things come over
them and they succumb virtually to this
casteism and communalism. Sir, [ had
occasion to talk to the late Maulana Azad
once on this subject only two or three months
be fore his death and I told him that many of
us were not feeling happy that he of all people
should have selected a constituency for the
Lgk Sabha where the Muslims if not in a

1059 RS—5.
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majority were in very large numbers. In 1952
his constituency was Rampur and in 1957 his
constituency was in Punjab where a large
number of Meos live. I told him that many of us
did not feel happy with it that he of all people
should have thought that if he did not select a
constituency where there were a very large
number of Muslim voters, it might be difficult
for him. He entirely agreed with me and said
that at the time of the next election he would not
stand from a constituency with a large number
of Muslim voters. I say the same thing here
today that by adopting this sub-clause (b) of ,
clause 3 and sub-clause (c) of clause 6 we are
virtually drifting towards creating separate
constituencies and seperate electorates, and
because of this, Sir, do we not now find that
some other minorities are also beginning to talk
that way and claiming that there may be
reservation of seats? It is only the thin end of the
wedge.

SHrRI BHUPESH GUPTA: Will the hon.
Member tell us why they are reviving the
Muslim League after having talked with
Maulana Azad? Let us have some information
about it.

SHRI JASPAT ROY KAPOOR: I have not
been able to follow what my hon. friend has
said because both of us are in the' same boat
so far as hearing is concerned.

With these remarks, Sir, and with these
suggestions of mine, I lend my support to this
measure and I hope and trust that the two
amendments that I have tabled would be
accepted by the hon. Minister though I may
not be here at the time to move them because
of my other engagement.

it Faitvaw qroEw (AR )
qrEia  ITEHTeR o, § 1w Namw
Ff Agfae & ¥ Ima FTETF | WIT AAA
2 fw w ad wrezafa ot F wraw ¥
A1 Jeaw q1 I & qAfaw ¥g faw
T AT @ ATAT wAr Far | qew A
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[sfr Faefreey Areaw)

At ma fir g frdas #Y 707 § g
X7 gt w5 & of ? gw efaa qW
qar @ f g4 faw a7 T & A Afe-
frwer ozt & WY AW @91 & TRV
#oradt g§ AT oF wHA qEAd
fe forr aaq ¥9 fadas # a7
faranT gy a7 fxar a4 4T | A {9
T & W< waardi ¥ ag ara onfe A
gEdrfe o A ¥ 24 F %
fafreet & qar T WX IFAT T
& ¢ | o Fda s Ta W
faforeei & Wl T &Y fir ag faaas
qr9 AT HTAET |

(Interruption)

¥ wrgwTT ag § WY A W &
HETEq WA A AT R ) TR
¥ fo0 T AW ARE
Chief Ministers were consulted
and practically all of them ex-
cept one or two supported this
Bill. 41 1 TE  FET AU §

i qur 7 T} 7A@ ¥R A
" A g 2

ot av qf 7 et @ e it
fox o1 g g AT g @ q o g
fast & gz fafzomia qar et &
77\ wrow & Al war fw Jdew fafeom-
fory &7 T WA $9 90 F AT |
afz dxr v &1 A1 I fv g
wr faw fam Feadom s foeges sme
77 ZIESE B WY A AT Firar | Y
fer & st a1 ¥ IeAT I %
wE v wr wirere gy fopr may
3 fa & q woT Afaw 43 §
wTeE @ SR 9 g
W o\ ¢ ? uw ghorm dte @it @,
WIAT AT A B WA ULE | I
¥ §

You cannot choose both. They are not
both savarnas. You say majority of voters
are going to be deprived of the right to
stand but they have already lost the right
even under the  double-Member
constituency.

SHRI K. SANTHANAM: You aTe
making a mistake. I said, to stand not to

SkRi DEOKINANDAN NARAYAN:
I say the same thing. If you wiH hear me
and if you follow me, you will
understand it I would be deprived as a
voter from choosing & candidate. That
is what I said.

AR g & waaq ug & % W A
gtz § Wi 5= oft wonr Wt
T T T FT FWIO AAT TR ®|
AfFTT & @ 97 AG | AR AT WA
o wrar AY 8

Sam K. SANTHANAM: No, to stand
as o candidate. That is what I said.

ot dwelr aw : F o) Wy
71 § 1 907 Ay amA gam Hifaw e
q T F7 TEZ | W DT W1 IR IR
73 & iy 2@l & (5% rfraw e
w &g A ey AlgErT A mw
A alvedr & wEw wEriraidy
¥ 3y Wz I A e afrwe
A AU AT Yo T wgE A1 W9
A Y 43 7

Sunt K, SANTHANAM: 100 per
cent.

ft tevfoaw wromw ;]
say the same thing. o wrdi-
qedt o Wy falzasfor o wer
¥ g oo THT MT AYRAT 1 T H Yo
THT WX TE § Yoo THY ALY, TE
Nofiwrgr e | FeFwy ¥
fradert w57 foay §, oft faw
Fawamgarz ay faw &, s
¥q ¢ & fear §, sa(wg @z zAiw
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1 o awee fafesmfa &, agowa 210
¥ o 1y F1 WAL T 7w |

E T WAl gATL AT AET T
war (% orgi gfoomt #1 wae wfas®
agi &t @iz W ¥ W dotz qeafad
AT d9E @RI &A@ q9
F@ & q7 v srEatfer ara A€ gi;
FifF w7y 7 T & Fgf o1 = e,
R =ra  foeqew wwe § Az A
ATZE Yo THT § ATET 7GT & |

St airera avet

st FaweEw ArOaer ¢ W7 Yo
o fY wr FY qare Y # ) aa At
v gAwEnE wefad wgi § q3
g Ay, safs qu oz oft W 2 7
far a1d w9 uw FYar @ar w4 § W)W
T dE W HAvENE 9y T F |

¢ Tz ¢

S e U7 WY ZAT Al 2 A
® @A g

s qwiAEw AToAw ¢ A% @ 8
W WY 3T J KT WL E | wHwE A

drar & & €

ot SeE T YT AT AT T
Ay g A9 2 |

it JwTAA AT {4 A
¢ fir gfemt AT mfenfaat & for
vtz frogam A ¥ oAy wareE
TAFEIE 7 g9, 3¢ T 99 A ZW
]I gAT §F= &7 97 g AT A
Wi—saryz gaaeree a7 fre #ie,
T gawT WA W T\ T
Frelzgqudty w1 fare WA wied-

IEEHT WOATC FAE| 1 | Aod-
M F A AR ST (R
& fradost faar man o

[Mgr. DEPuTY CHAIRMAN in the Chair.]

oz faim sz & A wfew,
FifF wa 2@ 5 zart afvs= wreat
7 79 fam w1 F=wE frar @) gAY
g1 7T faw oY @ETmE aF ¥ 97 Wy
2 f& gurt snfyma Y vy $7% a2
ug fa=sr 2

q 7g ot wga arer g fr gfca
& wrfamra &1 a1 wr g ), 9
wra #t | gawt & ofY feat & ga w
T g L oww ¥ g & 7 A|
A W e WA & W7 aF
a1 9% g famfae & wiw faar 2
Wl vATge Az gy § vt wfawae
forerardY WY e FA0r SwEAT &
FATTZATY 1 9% AT & WiE A1 § Ia
At famgarY  gaEy gEET gt &
o fat wan Wi &) sageE Jie &
agr g & foq w9 w@T o9 At 2
gt & gAT FEF Zwm, FEgEe HqrEw
W A |7 AGT GO | TF ALE HT AT
CECER A

wife® & o% w9 ¥4 &' fowr o
7 & 1 7 #feew d9as § W wmw
0y A F | SArEE aTEEgedl § ww
giaa ag ¢ fv efooan &1 aga aw
A forer @ ar gfeow dferz aa
TH AT T § FAG AIIAT F U AA
*1 1 97 Tr9 grg fagy ar g waw
#fesz & 37T AR T w7 WA gfoai
FT HATH AT, T HOLRAT FT HA
F1, a1 Aw fAerT &1, 7 9 w407 77
gfrodi ®1 oF g W | ST e
2, fowrd for sror @ o fador &Y
Ay {1 W §, aw wra & w4z e
aE 4% e Wi W ey & v (aw
aw A Fretegua ¥ gy gl

e 1 o wEar ¥ @ W
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[ Fagrras oA

AU, HF9 qEAT 1 AUAD TAHTAT
EIT, F1q7 AIEAH WYgyeaa FAT ZH,
A Al AT FEy wAT Zhi, Ty
A=A F[ HH FIAT FWT WL FH AR
T AT W AFA R AGA AALNE AT
qAfEEmT gem | 99 I TR § HH-
faerra grm, fagar &z, a9 9 98 %7
7T fr 2 aq F aw i wm\e
1 T Aravasar 737 g, g0 ar Aqrsr
Tg 9 F gl = g &7 I
tgar wafuar 2, faar s #eort
7T qHT , 7 A0l ® 7 Faewr aa7
F 5 § | IFey @ T IJgAe a4
A1 ¢4 faa 7 g areh @ A fomra fa
HETEHT AT AEd o, 92 42 ¢ {7 A
i giad & 4 &1 e 3ga
TH ZV A ATHT &

MR. DEPUTY CHAIRMAN: Yes, that
will do. Mr. Jaswant Singh.

SHRI DEOKINANDAN NARAYAN:
One minute more, Sir. I have only just
started.

MR. DEPUTY CHAIRMAN: You
started at 2-28. The time is noted here.

SHRI DEOKINANDAN NARAYAN:
But there were many interruptions.
Anyway, I shall finish within a minute.

A0 A o fefefwzas & #
IF AT H FE F § AW w4 vy
| 7 29 7 qa & o gurd gawT
et gvarga ) 90 quw § T4
ar {5 94 g9 419 &1 90T HTAA

2, a1 fer oET a1 agA « ¥ wa-

wEa T wdt 8 fwwa gz wem

3! fr  gemara wfY 87 qara & W

4% #ed & % 7 Tryerer & A7 Wiz

o1 AW A § W 97 f@Eend arer

T T fp Q@ o F e 2R 47
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gy e Y 7 ww o we
el &, ar A1 7 g 2 m maw
&0 AT T Ty £ A WY g
QUTAZ AT FI§ AATGwEAT TG0 | HA7
q ITETA & AT W OHT HARHE W Hd
& | THT WY T Av w1 A @ 0
q oA § At & a7 wgm fwogq
THEHT FT WrAAFAT A40 § W T
AEd & wHsHE ¥ v fawgw &
WTAEIEAT AEr 2

SHRI JASWANT SINGH: Mr. Deputy
Chairman, Sir, I do not at all feel happy
with this Bill which has come before the
House. It has got, according to me, two
fundamental defects. One is that it will be
robbing a large number of the citizens of
India of their chance to stand from large
tracts of the country for election to the
Legislative Assemblies as well as to
Parliament. And then it will not in the
long run help the people whom we are
supposed to help and for whose benefit
we have made certain reservations in this
Bill. Sir, it is admitted on all hands that
the system of double-member constitu-
encies has been difficult from ths-
administrative point of view and also
from the point of view of expenses which
the candidates have to incur during
election. I come from a State where these
reservations are on a very large scale and
from the experience of the last two
General Elections we know that from the
point of view of expenses it had been
indeed very difficult, not so much for our
Scheduled Caste friends but for others.

Sir, first. I will come to the main point
By this are we not depriving a large
section of the people of India of their
fundamental rights? According to the
Constitution every citizen of India has
the right to stand for election from any
place in India and it is advantageous for
people to st*nd from the places where
they have been living for a long time,
where they have rendered various
services, social and otherwise.  Sir, at
least it was
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difficult for me to follow the argument of Dr.
Kunzru who said in his speech that the
difference in the position as it was before and
what is going to be under this Bill was very
little. He said there was hardly any difference.
But I wish to submit that there is going to be'a
very big difference and that is this. Quite
apart from what I have already pointed cut.
that is, administrative inconvenience and
expenses, previously everybody had the
chance to stand for election and be voted by
every section of the people. Here to give a
concrete example, let us see what the position
will be in Rajasthan. In the Rajasthan
Assembly there are 176 seats and as many as
47 seats are reserved. That means 30 per cent,
of the seats are reserved and a large number
of people would have no right to stand from
there. I would like to know whether it is not
an encroachment on the fundamental rights of
the people.

SHrRr R. M. HAJARNAVIS:
fundamental right is the hon.
referring to?

Which
Member

SHRI JASWANT SINGH: My fundamental
right is this. There is a constituency in the
place from which I come.

SHRIR. M. HAJARNAVIS: Which?

SHRI JASWANT SINGH: I belong to
Bikaner and there there is a reserved seat.
Even if it is a double-member constituency, I
had the right to stand for election and if
secured the largest number of votes, I could
be elected. That was my right; now has it not
been taken away from me, that right to stand
from there? It i* a different matter if a
Scheduled Caste or a Scheduled Tribe
candidate also stands; in any case my right is
there to stand for election from there, to be
voted, and even to win the seat.

DRr. SHRIMATI SEETA PARMANAND: To
that extent the same right was denied in the
double-member constituency as you could not
stand for the second seat reserved for ths
Scheduled Ctstes.
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SHRI JASWANT SINGH: I am afraid m,
argument has not been followed by the hon.
lady Member.

DRr. SHRIMATI SEETA PARMANAND: I
rely on the same argument.

SHRIJASWANT SINGH: At least I had the
satisfaction then. Now, if you want to say that
100 per cent, is as bad as 50 per cent. I do
not agree. Sir, IOO per cent, is IOO per cent.
50 per cent. is 50 per cent.

DR. SHRIMATI SEETA PARMANAND: Sir
50 per cent, is there already even today.

SHRI JASWANT SINGH: That also I do
not agree. There would be no 50 per cent. The
position is this. Out of 176 Assembly seats 47
seats are set apart; nearly 30 per cent, of the
seats is set apart separately from where only a
particular privileged class of people will have
the right to stand and where the intial
advantage will be for a well-organised party. I
do not want to say whether it is the Congress
Party or the Communist Party or any other
party. If you wiH look into the statistics of the
last two General Elections, you will find who
had the intial advantage. Similarly there are
22 parliamentary seats in Rajasthan of which
five seats have been reserved for the
Scheduled Castes which again comes to
nearly 25 per cent. Here also take Bikaner for
example. It is a double-member constituency
with an area of about 23,000 sq- miles, and
now it will be split into two constituencies of
some 12,000 sq- miles each. In one of those I
will not have the right to stand. My right has
been completely taken away by this and,
therefore, whether one cares or one does not
care, the fact remains that we have been rob-
bed of this fundamental right which was given
to us by our Constitution.

Some  Members, particularly  Mr.
Khobaragade, who has gone now, said that
honour is much more at stake than the
spending of a few more rupees. 1 do not
know how honour
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[Shri Jaswant Singh.]

or prestige is affected here. I per-
sonally feel now that the Harijans will
be particularly hit at and it will be said
that they are members of reserved
seats and they would be looked down
upon. They will not have a higher
position ora higher status. In the case
of double-member constituencies at least
they were jointly there together and they
could get votes from everybody. In
the old British days there was separate
electorate and we agitated against it saying
that it was a wrong thing. Now,
although there is no separate electorate in
practice,, in principle it remains. Now, in
place of joint electorate, you will have
separate electorate and seats reserved for
them. In the long run, would it be in the
interests of the Harijan themselves?
What will happen to them after another ten
years?  Just as many of the Members
Have stated on the floor of the House and
asmy  friend,  Mr. Santhanam, has
also pointed out, I also do not attach any
motives, but it may be that this has been
done for the sake of expediency. I am
not attaching any motives, nor am I mak-
ing any reflection on anybody,  but it is
for expediency that this decision has been
taken to have reserved seats. Originally
our Constitution provided for this for a
period of ten years, for the protection of]
Harijans, who «vere less developed.
What happened after ten years? It has
been extended for another ten years and
what is  the guarantee that it will not
again be extended? In our democracy if
one party is permanently in power and it is
likely to be so for some time, it can do
anything with the Constitution. They can
make changes in the Constitution without
any hitch whatsoever. Who will be there to
see that  this exemption does not remain
permanent? What will happen to Harijans
after ten years, unless they permanently
get their  seats  reserved? Otherwise,
their position would  6e the same as the
privileged classes in the past. Similarly,
after another ten years, when there will be
no reserves Mats, none of the members of|
the

Harijan community and the Schedui-ed
Tribes will be able to face tne people as a
whole. At~the most this could have been
done that they shouia not have any
reserved seats, but Dy convention they
could be given seats. In democracy
convention plays a very big part. As far
as possible suitable Harijan candidates
should" be put up by different parties
from different areas. Here, in a particular
place the (concentration of Harijans or
Scheduled Castes may not be there and
they may not be in a majority. The
majority people will not have the right to
stand from that constituency, but the
minorities may have the right under this
law, to stand from that particular
constituency. So, from every point of
view this is a bad law and it will have
repercussions which will in the long run
have very bad effects, and I am not at all
satisfied with it.

Then, I have great pleasure ,in
agreeing with certain points which my
friend, Mr. Bhupesh Gupta, advanced this
morning in regard to the delimitation of
constituencies. Again, [ am one with him

not to cast any reflection on the
Delimitation =~ Commission. We  have
great faith in them. They have done a

wonderful job. But what is happening is
that the law has not been passed so far. It
is still under discussion. The President
has not given his consent to this, the
preliminary ~ work. I should say
practically the constituencies have been
delimited, but political forces are at work,
and with all due respect to the Election
Commission sitting here, they will not be
able to stop the political influence which is
at  work, because the whole thing has
been changed. We have got great
confidence in the Commission and they
have done a very good work.
Unfortunately, on this particular
occasion, when such a large number of
double-member constituencies are made
into single-member constituencies
wholesale, there will be very much wire-
pulling by  political parties and many
things may be done. Therefore, on this
particular occasion the suggestion put
forwa”l by Mr. Bhupesh Gupta is very
poetical and
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laudable and on this particular occasion there
should be a separate agency for delimiting the
constituencies, so that all people will have
faith in it. Though I do agree that safeguards
have been provided in this Bill, they do not
go far enough.

Lastly, I would like to have a little
explanation from the hon. Minister. If a
double-member constituency is so bad and it
has been removed, why has this exception
been made in the case of Gujarat? I have not
been able to follow it.

SHRI R. M. HAJARNAVIS: I hope the hon.
Member will again permit me to explain. I
had explained it in my opening speech. In
respect of Gujarat, under the Bombay
Reorganisation Act, the seats which should
have been allotted to Gujarat on the basis of
proportional division between Maharashtra
and Gujarat were increased. Therefore a
wholesale delimitation hac! to be undertaken
in Gujarat, which is being done. The same
principle is now being extended to Gujarat,
namely in making delimitation all over the
State instead of providing for double-member
constituencies, as they would have done under
original pattern they would now provide for
single-member constituencies. So, the same
principle applies to Gujarat. There is
absolutely no difference.

SHBI JASWANT SINGH: If there is no
difference, then I have no objection. But from
the language of clause 3 and clause 5 what I
thought was that exception was being made in
regard to Gujarat. Now, if I am given to
understand that this is the legal interpretation,
I have nothing to say. Probably I have
misunderstood it. If I am to understand that
the decision is not to be different in the case
of Gujarat vis-a-vis other States, that they are
not going to have double-member
constituencies in Gujarat and al] will be
single-member constituencies. I have no
objection.
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SHRI ROHIT M. DAVE: Clause 6 is there.

SHRI JASWANT SINGH: I was talking
only about clauses 3 and 5. However, I may
have misunderstood it.

With these words I feel very unhappy that
this Bill is not satisfactory from the point of
view of Harijans themselves and also from
the point of view of the fundamental rights of
the people, as a large number and a large
section of people will be deprived of their
fundamental right by not being allowed to
stand from their constituencies.

Y sirerwE ot wrAArg fedht
Sroia wgrd, i S e
frafardr (semew) fedae grew
% awa faarad <& T4y @ 99w §
wer fadw v § 0 ow avafae
Y oW @t drafaee g0 & A1 6
a1 e g qar mfzar § st
AT ZTA F1 39T §U BY UF 496w §
fad ag @rodt av fr ag oo faer
qarfaea Fear | 9 faw # |
& A g, o fradt o §
I AT & Tg, Tegfa F wfiwamr
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F ot qq1 £ I gardy qre, Wi
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[sf eftenrz avan]
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Swu GOPIKRISHNA VI1JAIVAR-
GIYA (Madhya Pradesh): Mr. Deputy
Chairman, my opinion is that much can
be said on both sides. I felt the same
thing when reading the objects and
reasons of the Bill. It appears that even
the Government was lukewarm and has
brought forward this Bill half-heartedly.
The second paragraph of the Statement of
Objects and Reasons states:

"There has been considerable
criticism against the system of re-
servation of seats in two-member
constituencies, and the suggestion has
often been made that all the seats
reserved for the Scheduled Castes and
Tribes should be provided for in single-
member constituencies and that there
should be no two-member
constituencies at all. Members of the
Scheduled Castes and Tribes generally
favour small single-member
constituencies which involve less
expenditure and travel. Double-
member constituencies are incon-
venient and cumbersome from the
administrative point of view. It is
therefore proposed to divide every two-
member Parliamentary and Assembly
constituency", etc.

I think also that this is not a wholehearted
measure which is  sponsored by
Government. When the 3 wm
Constitution was framed, I was there in
the Constituent Assembly and we were
told that legally there could not be any
reservation  fn single-member
constituencies and

therefore there should be double-member
constituencies and reservation was given
in the double-member constituencies.
There are Members who have felt
strongly and they have alleged that it is
the fundamental right of a citizen to
stand for election and be elected.

SHRI JASWANT SINGH: Does not
the Constitution provide that every
citizen of India has the right to vote and
stand for election?

SHRI GOPIKRISHNA  VIJAIVAR-
GIYA: I am just quoting what you have
said that Members have said that it is the
fundamental right of tht citizen to stand
for election and be elected and therefore
they think that this Bill is a breach of that
fundamental right. I remember that there
were some constituencies in Madhya
Bharat from where 1 come and those
constituencies were given to the
Scheduled Tribes. They were entirely
Bh.il constituencies. There was one such
district in which there was one general
constituency. That was a separate
constituency altogether and there were
four other constituencies for the
Legislative Assembly there. They were
entirely Bhil constituencies for the
Scheduled Castes. Somehow, the lawyers
later on came to the opinion that there
was no infringement of fundamental
rights and they held on to the legal aspect
that there was no infringement of the
fundamental rights if single-member
constituencies were created for reserved
seats. Having heard the opinions of
Members who hold this to be against the
fundamental right itself, I have given
thought to it and have come to the
conclusion that I do not find any basic
objection to the principle contained in this
Bill. If our friends, the Scheduled Castes
and the Scheduled Tribes, want to have
some self-satisfaction, let them have this
satisfaction through this Bill. At present,
the double-member constituencies are
very big ones. tn the double-member
constituencies for Parliament, the number
of voters j almost eight or ten lakhs and it
is
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very difficult for a candidate to contact all
the voters.  Therefore, if this Bill comes,
it will be less costiy and more
manageable for the candidates and their
contact with their constituency will be
much better. There were a few general
members elected from the double-
member constituencies. They also talked
to me and said that the Harijan or the
Adivasi member, the running-mate as
somebody called him, was almost a dead-
weight upon them. I think this might have
been in the matter of expenses because
the Harijans or the Adivasis may be
poorer, but in respect of votes, I think they
ar, very helpful to the general member,
and the general member is also helpful to
the Harijans and the Adivasis. In this
way, there was nothing bad in the old
arrangement. But the question is, if almost
all the Scheduled Caste and Scheduled
Tribe members feel that they should have
single-member constituencies, 1 think
there is nothing bad if we  concede that
thing, and on that basis, this Bill has
come Dbefore us. After all, this
reservation is also for ten years only. It
has to go and it is in this light that the
Scheduled Caste and the Scheduled
Tribe members de feel that this reservation
is going and that some intermediate step
must come and this Bill provides that
intermediate step.  They think that these
double-member constituencies  cannot
last long and, therefore, to be in better
contact with the constituencies and to
stand on their own legs, they — must have
this intermediate step.

Da. SHRIMATI SEETA PARMA-
NAND: Reservation was for ten years
and it was extended. What guarantee is
there that it will not further be extended?

SHM GOPIKRISHNA VUAIVAR-
GIYA: It is the Harijans and the Adivasis
themselves who think in this direction
that ultimately reservation will go'and
therefore they have to stand on their own
legs. 1 think that there are dangers on
both sides, and this Bill is on the
marginal line. So, let us pass this Bill.
After all, it
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is an experiment only and it is a step
towards the entire abolition of reser-
vations that has to come later on and for
which our friends, the Harijani and the
Adivasis, are prepared. So, with these
views, I support the Bill as an
intermediate step towards the complete
abolition of the principle of reservation.
There is no doubt that they will have all
these experiences in the coming two or
three elections and they wiH themselves
know where they are, whether they have
gained something or lost something by
the aboli.-tion of the old arrangement and
the coming in of the new arrangement.

SHRI SATYACHARAN (Uttar Pra-
desh): May I, on a point of order, know
how does the question of the abolition of
reservation come in? This is the question
of  bifurcation of double-member
constituencies and, of course, certain
constituencies will be reserved for the
Scheduled Castes and the Scheduled
Tribes. Am I to understand that even the
reservation of a particular constituency
for the Scheduled Castes and the
Scheduled Tribes has also to be
abolished?

SHRI GOPIKRISHNA VIJAIVAR-
GIYA; No. no. I do not mean that just at
the present moment. It is for the Chair to
say about the point of order.

MR. DEPUTY CHAIRMAN: There is
no point of order.

SHRI BHUPESH GUPTA: It is a point
of order like a Rajah asking in some
other place.

MR. DEPUTY CHAIRMAN: You also
ask sometimes.

SHRI GOPIKRISHNA VIJAIVAR-
GIYA: 1 was saying that ultimately,
abolition of reservation would come.
This is only an intermediate step.

About the procedure, there are a few
remarks that I would like to make Shri
Bhupesh Gupta said that delimitation
should be done through a Committee,
a Delimitation Committee,
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[Shri Gopikrishna Vijaivargiya.] while the
Bill provides that it should be done by the
Election Commission. If his amendment is
accepted, it will cause more delay, and let us
have faith in the Election Commission.

Suri BHUPESH GUPTA: Have faith in
God.

SHRI GOPIKRISHNA VIJAIVARGIYA:
About the basis of bifurcation, there is an
amendment by Shri Jaspat Roy Kapoor. That
also, I think, is unnecessary and the present
arrangement is good if continued.

One word more. Ultimately . our objective
is to bring emotional unity and a greater
cohesion among the citizens of India. So, even
though these arrangements are continuing and
some reservations are being kept for a few
years more, the ultimate objective is that all
the higher caste people, the Scheduled Castes,
the Scheduled Tribes, all have to be united as
common citizens of the whole country and
only then we would have abolished these
castes and creeds. Even after that, the poorer
sections have got to organise themselves. Let
them organise themselves on a class basis, not
on a caste basis. And all the people must join
hands to end the caste system which is
prevalent. I hope that at some future time
there will be more inter-caste marriages, not
only amongst the Hindus themselves, but
amongst the Hindus, Muslims and all other
communities. This is the picture we are
aiming at and, in the meantime, as an
intermediate step, I support this Bill.

SHri BHUPESH GUPTA: Your BUI is
polygamous in this respect.

SHRI M. GOVINDA REDDY (Mysore): Sir,
I am going to lend my support to this Bill.
Unnecessary issues and points of view have
been raised with regard to this Bill saying that
this is a violation of the fundamental rights of
the citizen and that it would create two sorts of
citizens and all that. I do not
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think that that position is correct. Dr. Kunzru
has pointed out that in principle, this Bill does
not depart from the constitutional position or
from the position prevailing now. The right to
contest an election is not taken away. The
hon. Shri Jaswant Singh and others have made
much of it. I wonder whether their right is
taken away. I am not able to contest in a
constituency which is reserved, but other
constituencies are open to me. So my right to
contest is not taken away. It is a mistake to
suppose that the right of a citizen to contest in
a constituency is taken away, simply because
that is a reserved constituency.

Sir, this Bill has been brought forward after
working out the present system. The present
system of double member constituencies has
some disadvantages, some disadvantages
which go against the Scheduled class candi-
dates and which go against the general
constituency candidates also. Sir, as has been
pointed out, a double-member constituency is
unwieldy. From the point of view of expense,
it is unmanageable both to the general
constituency candidate as well as to the
reserved candidate. As many Members who
have opposed this Bill have pointed out, a
Scheduled Caste candidate is not in a position
to meet the large expenditure, and as
campaigning in a double-member constituency
is very expensive, they should agree that
single-member constituencies would be more
helpful to the Scheduled Caste candidate as
well as to the general constituency candidate.
The other difficulty is in electioneering. It
means so much trouble for both the candidates
to go round such a wide constituency than it
would be to go round a single-member
constituency. The third disadvantage is that
there is an anomaly in this position. Now there
are two candidates for a double-member
constituency and no one is responsible for the
whole constituency. Now the Scheduled Caste
people there unwittingly have come to believe
that their representative is the
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only representative  in that double-member
constituency and that if they have any
grievance, they should only go to him. So also
the other people in that double-member
constituency, other than Scheduled Caste and
Scheduled Tribe people, believe that the
general constituency candidate is their only
true representative  and that therefore they
have nothing to expect from the Scheduled
Caste representative in that double-member
constituency and tliat if they have any
grievance to be redressed or attended to, they
must go to the general seat representative.
This is an anomalous position, and therefore
this anomalous position goes if this Bill is
adopted. Now in a single-member constituency
there is an advantage to be  gained, and the
advantage i this. =~ Whether members of the
Scheduled Castes or members of non-
Scheduled Castes, they will all have to
depend upon the one and only representative
there, because there will be only one Member
in a single-member constituency. So those
who have the interests of the Scheduled Caste,
or Scheduled Tribes at heart should welcome
this proposal, particularly because this
promotes emotional integration. Now, Sir, as [
pointed out, the disadvantage in a double-
iromber  constituency is that member: of
the general classes need not consider the
Scheduled Caste representative of that
double-member constituency as their other
representative- It will not be so when there is
only a single-member consituency and it is
reserved for the Scheduled Castes and the
Scheduled Tribes, and the non-Scheduled
caste people in that single-member
constituency have willy-nilly to depend upon
that representative. He would be the only re-
presentative  and, therefore, they would
come to treat him as their real representative.
That is number one. And number two is this.
The candidate also comes to believe that he is
not the representative only of the
Schedueld classes but that he is the
representative of all the people in the
constituency and if 'he does not earn the
goodwill of the whole people, then
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he would not have the chance next timf.
Therefore, Sir, this, in my opinion, is a device
which would promote very fast emotional
integration. All those who ‘'have argued
against this have said that it would be
segregating the Scheduled classes. The results
would be contrary to segregation. The result
would conduce to fusing the Scheduled
classes and the non-Scheduled classes together
and therefore, Sir, it is a very handy device, a
very good device, and in time to come it may
be quite possible for people of the reserved
constituency to forget that there were other
non-Scheduled classes in that reserved
constituency and for people of the general
constituency to forget that there were other
Scheduled classes in that general constituency.
So in every way, whether from the point of
view of expense or from the point of view of
trouble in campaigning or from the point of
view of work in the constituency or from the
point of view of effecting emotional
integration between the Scheduled classes and
the non-Scheduled classes this is a very good
remedy provided in this measure, and all those
people who want the differences between the
Scheduled classes and the non-Scheduled
classes to go should welcome this measure.

The other point to which I would refer js
the amendment which relate* to the proposal
for the setting up of a Delimitation
Committee. I do not think it is necessary.
Already some friends have argued that it
would entail delay. Surely it would entail de-
lay, and having in view that the elections have
to take place some time in February or March,
1962, it would not be possible for the
Delimitation Committee . . .

SHRI BHUPESH GUPTA: Some people are
doing in any case.

SHRI M. GOVINDA REDDY; ... to collect
the data and then examine them and then hear
all people and then form a constituency of
that sort. On the other hand, every
Member
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[Shri M. Govinda Reddy.]
who has spoken for the con
stitution of a Delimitation
Commission has also express

ed the fullest confidence in the Elec
tion Commission. So, Sir, the Elec
tion Commission, which enjoys the
confidence of the whole country, is an
authority which can well decide this
question- After all, Sir, this cannot be
arbitrarily decided. Now they have
to evolve some formula for deciding
this question and that has been done
in the Bill. In dividing a double-
member constituency the formula na
turally would be the incidence of the
Scheduled Caste population or the
Scheduled Tribe population in that
area. So they cannot arbitrarily say
that ten villages will go to that side
and ten villages will come to this side.
They will have to abide by this prin
ciple, of Ihe incidence of the Sche
duled Caste population or the Sche
duled Tribe population, in coming to
4 conclusion. Even, if a Delimitation
Committee is to be constituted, it will
have to adopt the same principle. So,
in order to avoid delay, if the Elec
tion Commission works on the same
principle and divides the double-mem
ber constituencies, there should be no
objection- So I do not think there is
any force in the objections raised by
some of tbe hon. Members against this
Bill. As Pandit Runzru said, this
arrangement of single-member consti
tuencies should have been made right
at the start. But after the experience
of the working of the double-member
constituencies it is coming now. It is
not too late. I thiik, Sir it will pro
mote the well-being of 4H classes. I
do not believe there is any ground for
the fears which my hon- friend,
Mr. Santhanam expressed, namely,
that the Scheduled classes will come
to be perpetually treated as Scheduled
classes, or the fear that my friend,
Mr. Pattabiraman expressed, namely,
that the reserved constituencies will
come to be treated as Harijan consti
tuencies for ever. There is no such fear
whatever. 1 think the Scheduled
Castes and the Scheduled Tribes are
coming into their ownandI hope

they wil] stsnd. on their own legs and
they will have confidence in them
selves and in others, and the system
will work only if they had an interest
in and had the goodwill of the non-
Schedulod classes in that constituency.
This Bill will promote the interests of
all, and it is the good of both classes
that this Bill aims at and which this
Bill, T have no doubt, will certainly
achieve. ;

Thank you.
Dr. SHRIMATI SEETA PARMA-
NAND; Mr. Deputy Chairman, Sir,

speaking fcr myself I do not feel at all
happy about this Bill, and I will at once
proceed to mention some of the reasons.

The very fact that the Congress Party
itself was hesitating for a long time over
this Bill shows, and also the controversy
that has raged round this Bill show; that
there are many features about this Bill
which are not exactly conducive to
bringing about emotional unity in the
country or emotional integration in the
country.

Sir, it was mentioned that Gandhiji's
name was brought in in connection with
the debate on this Bill. I think there i
nothing wrong i, bringing in Gandhiji's
name in this context, because it wa
Gandhiji who stood against any
reservation of seats being made, and
following his advice 1 would at once
mention here that women never asked for
reservation of seats though they are half
the population of the country. There is
nothing, Sir, to smile about the mention
of the word 'women' because whenever
anything that has been done creditably is
pointed out, there should be some ad-
miration for the point. My point is this.
When Gandhiji said that there should be
no reservation, he was sure that
ultimately it brought about a feeling of
weakness, a feeling of walking on
crutches as it were and also a separatist
tendency.

I remember very well ~ when  the

States Reorganisation Bill was intro-
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duced, some of us talked of fissiparous
tendencies being created in the country. Quite
a few of us mentioned that. Of course, the Bill
was passed and we are seeing what is
happening today. I myself have the same mis-
givings about this Bill. When Gandhiji
mentioned that there should be a common
electorate, the point was that even if a Harijan
stood, all people would vote for him. Though
ultimately he agreed to reserved Seats, I do
not think he would have agreed to reserved
seats in certain fixed area where there was a
majority of these people. It again points to a
vicious principle, namely, that only a person
of a certain community can represent those
people. We as citiaens of a country should
learn to have confidence in anybody standing
from anywhere in India. If it comes to the
merit of the person, people should not think
that he must belong to a particular
community. Therefore, Sir, we are going
away from that principle.

Sir, I think there is a lot of point in what Mr.
Santhanam pointed out. I do not know why it i
not being understood. Mr. Jaswant Singh point-
ed out the same thing and ultimately he
admitted that at least 50 per cent, of it was now
being achieved. The point is this. The present
dual-member constituency position allows a
Scheduled Caste person, who contests, to get
votes from the whole area. Now you arg
changing the constituency with a view to having
an area where there are a larger number of Sche-
duled Caste people. What Mr. Jaswant Singh
pointed out was that by not allowing a person tg
stand from that area, you are not allowing any|
non-Scheduled Caste person to claim the votes
of the people from that area. Therefore, to a
certain extent you restrict his right. It is not a
Constitutional right, it is not a fundamental
principle, but it is restricting his legal right to
vote, and as a corollary to the legal right to vote
there is the right to stand for election. Therefore,
in not allowing a non-Scheduled Caste person
to stand from that area you 1
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restrict that person's right and other non-
Scheduled Caste persons' right to stand from
any particular area. It is a reflected
implication of the fundamental right, freedom
to move and BO on.

Si-:;, the rights allowed to Indians are
available to them throughout the country. I db
not want to dwell on that point very much
more. I, therefore, feel that in accepting this
Bill, we will be letting loose a hornet's nest.
We know very well what has happened after
the States' reorganisation. We know how
certain parts of the country, of the States even
today are wanting to be separated from the
States, for example, for the formation of
Vidarbha and Punjabi-speaking States and so
on. Sir, the people would not be anxious not
to be united but ultimately a few interested
leaders make use of these opportunities.
Therefore, 1 feel that once this separatist
consciousness is aroused, 1 have a fear that
some interested people may make use of this
and ultimately say that there should be a
separate State for these people. It may come to
that. 1 hope it does not. But it is desirable to
be awake to the possibilities. The reservation
of seats was originally for ten years only. And
people were unwilling to give up the
reservation. Now once they learn to walk on
crutches, they may feel, after a further period
of ten years that it is a better state of affairs. It
depends on us, the majority, how we give
them opportunities and help them. I feel,
therefore, this Bill is a novel method of
finding an easy solution oi the present
problem in a way this is shirking the real issue
of creating contentment through welfare of
these people.

Sir, much has been said about the
backwardness and economic reason on the
grounds of which this Bill should be passed. I
would like the Law Minister to think, and I
would like him to answer this point in parti-
cular, namely, why we should not have an
Election Tax. In that way we would have
been able to know
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LDr. Shrimati Seeta Parmanand.] the
number of recognised parties, six, five or four,
and they could decide how much money
shouJd be given to each party. Then all this
present excuse of the economic need to help
the backward Harijans, which necessitated
this Bill, would not be there. I feel that would
have been a very welcome measure and a
progressive measure. There are people in
America, there are people in some western
countries who have made this suggestion, but
only because these things are not there in the
West we need not lag behind. We should be
able, when the time comes, to spend money,
large amounts to make the people free even of
the so-called capitalists or other vested
interests or of our Communist friends, free of
the funds that they get from foreign countries
for their elections. It would have been better if
we had an Election Tax and money given to
candidates from that.

Sma BHUPESH GUPTA: What is the lady
Member saying?

SHRI A. K. SEN: She is relating the facts.

Dr. SHRIMATI SEETA PARMANAND: I
am just giving expression ...

SHRI BHUPESH GUPTA; Have you heard
that?

DR. SHRIMATI SEETA PARMANAND: ...
to the opinion which has been expressed
hundred times outside. It is not my personal
opinion.

SHw BHUPESH GUPTA: I never thought
that the lady Member would ul (er such
falsehoods.

Dr. SHRiMATI SEETA PARMANAND:
When 1 said that the candidates were
supposed to be under the influence of
capitalists, the hon. Member did not have
anything to say because it suited him.

SHRI BHUPESH GUPTA: Capitalists you
look after

Dr. SHRIMATI SEETA PARMANAND:
Now, about the plea of economic
backwardness, women constitute half the
population of the country. From amongst
them candidates stand for election. They are
economically backward. I would, therefore,
ask you, Sir, to do something for them. We
know very well that a large number of
wome.fi not only for the Assembly and
Parliament elections but even in elections to
local bodies are not able to stand because they
just cannot afford.

SHri BHUPESH GUPTA; We shall make
you a Governor. Please do not tell us that.

Dr. SHRIMATI SEETA PARMANAND: I
would say, Sir, if this economic backwardness
was to be taken into consideration, then some
constituencies ought to have been put apart
for women. Then I could have understood
your plea. Women are Harijans and they are
always classed with the lowest class of society
in all old literature.

w1 AT THE AT UF WAL T{AT |
feray AT AT, T T wEE
wifa

MRr. DEPUTY CHAIRMAN: You can
bring forward a separate Bill for that.

Dr. SHRIMATI SEETA PARMANAND:
Harijans- and women are equally dependent.
You know Ramayana which classes- if*"TT,
W, KT together. Therefore, I was unhappy
with this Bill which has been brought forward
because I feel it is going to sow seeds of
possible problems which would be very
difficult to solve after ten years.

SHri BHUPESH GUPTA: I drfew your
attention to the remarks of the hon. lady
Member. That point has to be cleared. The
hon. lady Member has said that the
Communist Party gets money from outside.
Either she should prove it or she should with-
draw it. You kindly have it expunged.
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SHRI SHEEL BHADRA YAIJEE: It is a fact
that they are getting money from foreign
countries by selling books.

SHrR1 BHUPESH GUPTA: You can say
anything.

DRr. SHRIMATI SEETA PARMANAND: I
would say allegedly.

Surt BHUPESH GUPTA: Such lies are not
alleged anywhere except in certain
disreputable quarters.

SHRI N. SRI RAMA REDDY (Mysore):
Mr. Deputy Chairman, Sir, the Bill befo-e the
House is for the abolition of two-member
constituencies and for setting up single-
member constituencies. In other words, the
present double-member constituencies are
proposed to be bifurcated as single-member
constituencies with reservation of seats or
constituencies for the Scheduled Castes and
Scheduled T-ibes. Now, Sir, a very crucial
moment in the history of our young
democracy has come. Wherefrom has this
reservation arisen? Is not reservation
repugnant to the very principle of democracy?
Still, we have reconciled ourselves to this
reservation. A reservation might be in any
form, it might be in the form of constitu-
encies, it might be for the Scheduled Castes
and Scheduled Tribes. It is a fact of history
that in our society there are people who are
called weaker sections and they go by th?
namp of Scheduled Castes and Scheduled
Tribes. I do not know whose fault it is but
anyway in our society, we find a section of
people who are said to be weak. Ce-tainly
they are weak. Their cases deserve to be
considered and should be given topmost
nrioritv but there is a lot of mis-annrehension
when we talk of reservation of seats. Ts a
single-member of tho TTariian community or
Schednled Caste some to solve the problem of
the entire Harijan population? Is lifting im a
single man into a M"mbei- of Parliament all
that has to be done for these people?

1059 RS—é6.
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Self-reliance, self-respect and things like
that are talked of. How do they come? Will
they come only by making a single man a
Member of the Assembly or Parliament? Will
that give self-respect to the entire community?
On the other hand, I would believe that self-
respect, self-reliance or self-confidence,
whatever you call it, can come more by
education, more by economic upliftment,
more by spread of culture, more by mingling
with other classes of people and these are the
measures that are called for at present in order
to uplift the weaker sections of the people.
Anyway, they are the~e. Millions of rupees
are spent on the uplift of these people and I
am sure, never before in the history of this
country such a lot of good to these people was
done as is being done within these 12 or 13
years of our independence. I am sure, given a
little more time, all these differences would
disappear and India wil] emerge as a cohesive
nation but in the meanwhile, something has to
be done and the frame-s of our Constitution
thought that the best way of giving
representation to the weaker section was,
consistent with our Constitution, to reserve or
make double-member constituencies were
both a general seat and along with it a
reserved seat were provided tor. Then it was
thought that it was the best arrangpment that
could be thought of and it was then thought
that at the end of 10 years, this reservation
would be done awav with and there would bf>
only full-fledged democracy functioning.
Now, at the end of 10 years, we have come to
the conclusion—I do not know bv what
stretch of imagination—that instead of these
double-member constituencies we shall have
to set up single-member constituencies with
reservation of seats for the Scheduled Castes
and Scheduled Tribes. I should think that it is
a great retrograde step that we have taken. It
is not an advance that we are making in our
democratic set-up. I am sure that this has
happened on account of the pressure of certain
sections of the people who night and
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[Shri N. Sri Rama Redy] day harp on
self-reliance, self-respect, etc. Now let us
consider if this system that is being
thought of by this Bill is going to create
any vested interests. Let us also consider
whether there will be any spirit of sepa-
ratism that will be created. Let us also
consider if a spirit of segregation will be
created by the step that we have taken.
These are the negative aspects of the step
that we are now proposing. If vested
inte'ests are going to be created, if a spirit
of separatism is going to be created in this
country, if perpetuation of segregation is
to take place, let us reject this Bill here
and now. We have paid very heavy costs
in the name of reservation of seats. Our
country was divided. Had it not been for
this principle that was introduced how-
ever unwittingly, our country would not
have been divided to-day. Having found
that position, let us be careful of what we
do now. Now who in this world will give
up an advantage gained, whether
rightfully or wrongfully gained? We have
seen it in the nature of man not to give up
a right that he has earned. On the other
hand, he wants to pe-petuate it. Then, as
the lady Member said, who knows what
will happen after 10 years? Of course now
there are big professions that after the end
of 10 years they are going to do away
with the single-member constituencies
with reservation of seat* but who can
predict the future? Wl the same
Scheduled Caste b-others not Insist on
their rights to have a seoarate vote and a
senarate constituency? What guarantee Is
there? Why do you introduce this malaise
into our system? So I would utter a very
respectful, mild warning here that what
we do here todav mieht do a great
mischief tomorrow. So what matters most
is our attitude to the weaker sect'on of the
community. Tt has undergone a great deal
of change. Nobodv now recognises, at any
rate more than 50 per

cent of tlio neotrte do not recotmlse
untouchability or unseeabil'tv. They

have disappeared and become things of
the past.

SHRI P. N. RAJABHOJ: No.

SHRI N. SRI RAMA REDDY: They
are going, disappearing at a very rapid
pace. We should welcome the fo-ces and
encourage the forces of cohesion. Instead
of that, we are perpetuating the castes,
maybe in this case in the name of
Scheduled Castes. If we did that, a great
harm probably would come. Therefore |
very honestly, very sincerely, plead
before the Government that this step that
they are likely to take may be halted for
the present. Let us see and give time for
the feelings and nreiudices to go and we
are sure to march towards a unified State
where all distinctions of caste, creed,
class and everything will d'saorjear
before politics. Therefore, though verv
reluctantly, T would oppose this Bill.
Thank you.
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g 5 gw @i & fau o dfe gmt
arfeld | g9 =AW AFET wiEEEgUA
g =y # wiv fame ST -
ZATAAT & g A G T § | G
Aot ag grm f aw @ @w A A
¥ "EEWT AF AT q=y A FHOF |
™ WG W1 TEA AT FEAEg e
g da o e & A I 9ok &
steg aed weAr Jifgd | (Interruptions.)
wgren Y S A ot g & afet F
faw wree famr ar @9 FaaT Adion ‘qar
dae’ fawen fomst s AF€hes 7
@t W fear ar o\ Unterruptions.)
FAT A9 AT F ATH I F SFT
ferr & 1 @Y Sff #gr #4F q fv gwd
oF 9 fear foad fad gz oF #1
yafEa o Tifgg w7 2fomt #
gart ¥ fau ax 35 s Tifgd
(Time bell rings) § ux fise § W=7
ATIY AT FT  FAT | WG FAIL
Y arga AT FIE qga 7 faw W
awiy w7 < § B g ok 0% §
T faim FT @ § 1 g Fw W o
arafaee gt svqfaez s § § o
fadsr wa & 9 gT o w7
qifafess gfec § Fad & 1 7 @1 W
2 ¥ SfrIaT Y @ w9 gy
€ | EAT TN F e WY T wey of
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R A’ ag 7 @ & fF g gl
F FAT ISET 97 § AL TH fed
7 wifaa ot F3 @ & 71 97 4 Wi
t % 79 wwa am gfwm o9t wife-
Fifeal 1 1 a9 g g qear fam
g a8 wOH A I & fad )
FET AT AU FHL ATZAT F A9 A
qgA W RITT FGT | F gaAT T8 FT
T fas w1 qf awdT F<ar g |

SHRI N. SRI RAMA REDDY: Is not
the hon. Member highly presumptuous

when he says that he equates his own
prestige with that of other people? It does

not matter what happens to the rest of
India, he wants to safeguard his own

prestige as a Member of Parliament.
That, is what it comes to, Sir.

=t qio ATo TWHIN : HTIT 4T
& 77 fa=r &1 wurar fadmfade 5=

7

Mo HearaTw : HE ITATIA
wgiza, qR wr famaedy fratea &1
F U F AT W Avea a7
HOAT HAET 3G g4 TN B W & |

q g awwar ¢ fs aafo swaza &
T # aThr it 3w gf &, faeg
fadas =@ =7 &1 & fowF s a9
AT & a9 fae F A1 wE-
oFa 2 | 7 W faduw &7 @ne
fasta &7 gafad 7 @1 g fr il @&
adr wiaar g, o weEeAr & wrae
ww gom T #t smfs &
SETAT BT TE & | WA O freweiy g
9 | T aved 4z & fw ow ot ek
uF gfaw ST & A fewT wd-
ATEATHT A B4 AT W] Hd 9
forg o9z @@ & fae gt afc
qaar o1 4 § f gfead st qaot &
A oy gar gEn A fratea a1 8§
T W &1 ATHAT FLar 41, 2 A4

oo 937 9 |0 ZYHFAT § | TR OF
yardattF a fgm & faad aafsaor
#7 fasr 1 avar & | T TAAT A
g9 Wo2T HLAT AT(EH | o § 37 479 #1
draar g e gfma o it waar mfy
arfeai 1 werr faat=e &7 # smee
qq qTHA1 A AEEFAT TG0, 41 7
T wffae & faam &1 @@ O
Faar g 5 7 &3 oo g et afer
F IAEA T AT AT FA HT
JA LA | HH 9 a5 § 0F 9491
71 3 §Y 37 A1 femw A gt @
d Zmar g e wrer g @ faamt &
fwra & 1 &1 wgrq afeaat S99 999
a4 Fg A1 K T IA G E | Tw
afdd & 419 Fg 20 § A gad afg
F arq % 29 ¥ | oF afsw I Ag
2, Ia% A1 o1 wfgqar @w=g § sq
afyaal &1 dast § d39meE F49 T
AT & 4T 98 FaT AT & F 7 I
g fagrwmr & | & aweran § e wa
% w1 gfom v F a1 wase "
ATAAT FEAT AT 42 G FG WIA T
7 F1 faer, I9F g AT I9E
arfaaes qv [T @1 &< 91 | afg
gz 9 wAw T 9 a1 eEE fag &
el )

ITAATIT AGIEY, TF aTa 61 HX
q7: S WEea w0 SEar § |
wETenT At FY ggrs & 7§ | gF wiA-
dra wzea 7 5 &) w7 7 fadm 9
q ¥ WA AH AT F 9
WETEHT & ATH @7 Jeod fHAr § | EF
2, 3fwa gl aF § 9w o § oW
AFgres &1 W1 gEwrias faig ar
e ward § gaw Wae afz W
weaqT 4 % fom faeai & &9 aFm
TrET 4T 8, {9 F AT T AgRdT
AT A ITETE FIAT TFT, T A TR
2 1ag v 23 fF wgrom widY, .
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SHRI B. D. KHOBARAKAYDE: The
principle of Communal Award was bad
only so far as the Scheduled Castes were
concerned, or was it bad also so far as the
Muslims and other minorities were
concerned?

sto wegrwTw : 4% q1 WA UF
FHAT 9T ST | F A1 agt 56 A1
a1 g v arvewafaw fofa & e
q7 WEEHT AT HT AT AT I
FEAT TET 9T WIT A NG A W@
df az ag 41 f§ wdfes sedfa ar
fifafesa femedt & g owa
dFErAee 4 ¥H AT wY Hr 97 fE
gfesrst @ &t femg wvmer & ey fian
g | W e T ag | faeg
HATS FTHT 9fTd &1 TH7 § 0T I9A 0
[ F AT qATATT FIE IHH] WA
sfasrd & afaa w7 fzar & o =
IH 9 #1 I3 &7 gfz #1 I7H &Y
aFar & a1 28 78 & 5 3w wfawe
fadt s, faey sifar ¥ & amg qawnor
¥ 41 7 g1 wifE 0F 6 Fe wew afy
WA TF W7 2 a1 gEEd @ g%
IEHT TAE qEAT 7| wEfEd agr
§ e won s § fo anwafas
frvie & svaesr & S SATE ®TET 4T &
Iq0 §g waawedt g€ ¥ | wEA
ware a1 arwafos faviw,  fowd
qe 7 wT gne fe@ T SEwr
arerd Fa7 48 9 ¥ gfwm o w1 g
faar g | qg & erez wEgaw W g o

aB Al AANY 6 T AT, FIET
W NS ZAT | WE AT F1 5 oft g
stz =@ T grft | dF wAd AL ¥
i W oanr fem &1 W12, €7 WS
A% wi fauma weaEnst 1 oAz fae
ey S W oaEr g g daer afown

1T 39F &1 ard o S F g7
A TRAT § WA & I & WK
IT® WA W A FT, 43 UF &0
ar Yy 7gr & gw # § forr @iy
Al 1 fazm qf & o &1 s
firn #, <18 g wafr g1, 9§ 3
yfg g1, 9T @i Jaer &
¥ waArgT w1 arg ot w8
gaT &, @ orra € i wdf o g
¥ q® @Y T F ) 9t A% fiavs a1
e §, A% dwra frema g & ) aft
T G0 g g @ ¥ A
o ¥ wIedl ¥ o&A F A s
a watfam qfers & sa@ ofr wnaan g1
audt § | qdr ofdfrafs & gawast €t
wfsargdi w1 ific ¥ o w1 9y
fasas e wv7 & fag g9 & qraan
a1 7€ ¥ w gy Wl feag e
awqa & fad we Ivgad & |

141

=

gt 7% te faaw o of sufees
T AN E 1 T8 q2 & f§ gy
T w1 B v w1 @l w1 qqawor v,
B aa ¥ Ay @ e A qegT
Wi, 77 g3 T K ) 7 1w faa @
g2z &1 e wea1 § fo wn owf qw
quawer T4t a1 ¢ st aw de v e
¥ qaver &1 WA, fewewir g
q At g quIwr 4r 9 I Oy
w1 g ca¥ fady 7 v e mf ?
Aar fy 47 wft wzr, 97 oW wardr-
fe g 8, ww qdY worreY & fores
HZAAT & O TR A1 9T w0 gfse
OAT g @ § WAy qg § fw fawaeiy
AT Ay F gwd wid e g g i
7z drar f§ wow 90 97 gw @ #@
Ay & A1 TE ) AW IT T WA
qIE JHT | WE U qaedId §5 F off
ag f® {rm gai wawEl o
W €7 AT BT T A g A
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B T ¥ O UF HHOP AW IO
gV, AT § | T FEATTAT TG § |

wa us gue fam % W A wEn
srgar § | forr &Y ot ¥ ag wer
¢ fr afe g@ wwe & qaawor g §
fe fadl v 1, fedy de w1 ghom
Tt ¥ faq wefeqer ®¢ fagr s g
fafeam w2 faar oar §, @t agy
qrr AR, § vAw owrg § O w4 v
gewfr & fo afz qam gy ar a8 o &
forr ot 7 5w fardraw &1 @a7 & amra
M w1 Sqiw feqr & sEe1 9@ owwr
74t & | Tt wafy faa aw At v
agdt & o 3w wafa & ftac gfoai
&t qg dra § fis fow ag 7 =ae
B HE AT § AFT ¢ | AT ady gue
| 5T § | 7g we O gar ¥ faa
frfesm g S, @9 § | @@t ) OUw
gaA™ § M0 AT g | wrw A feww
a1 faare fawd g @ 8 fv o) gaa
gaT 4 #1 zfaged o wedE weAl
Af ® FH 9T W@, IR § OF
A T AT | AT gHE ag g fa
TF G T A FHU AT ghoordt 11
fear sty &t g w4 & 1 waAr quSt
¥ 7g g f5 O2uw ¥ wq &1 aww
fea1 stran =fgd | uw & A fafe o
& 7 qEOEAT I gAY

T g ¥ O A1 W1 98 FTH
HHTST Fe W1 72 47 & fw wwr
8, st ¥ fwior ¥ fora adwme s
s S T Y, w wed g
f ag drviwT &7 @@ | g@fag AwieT
QT AT OF WA W BT AT E AT
i mxe wifeq, oz fefafmZas &t 71

"q gwer o s g afe
WNTL &1 UF werr @i afafa 81 o
gwg T s A fafeaa & fyoaq

&R $o i g 7l &1 7wam | w7 7
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Al R e e R A
faetfaat §—d usefaw fanfr =1«
7Y #7 @ § afew ot ga¥ fandt &
91 o 39 W F AT ¥ oawds g %
fefafreem  weltoer  walg  Hwies
wfufa o wvr #1 wameEr g gl
EHT Ffgd—I78 UF qa7 FEHT TEgar
§ fe o 7 aq (as] €o # A mEd
& fe g Y 1 afe 7 W & A
feere o wan fw qem T
AT & FEENA § A 99 % T
1T T 8 37 €1 &1 W ITH! T N
w1 wiggre auiva fwar sma fv fow
SEC ¥ draedt g1 feator g1 s
frate=-5141 €7 <=+ g1 &, g7 @l
¥ g @@ ¥ F g fovaw w9 ofa
W ¥ fad saT qwda 9T '@ g |
TR |

SHrRi  KOTA  PUNNAIAH: Mr.
Deputy Chairman, Sir, I rise to lend my
support to this Bill. First ol all, let us see the
position of the Harijans as it stands today. At
present there are double-member
constituencies and there is a general
candidate and a reserved candidate.
However intelligent this reserved candidate
may be, the general candidate dominates in
the constituency. It is my practical ex-
perience. We can see, we can read and we
can tell hundreds and hundreds of stories but
in practice you will see that the general
candidate dominates the reserved candidate.
Bapuji  was telling that the leaders of this
country must be from among the Harijans.
That has not come about; why?  Because
this reserved candidate  would not take any
trouble; he  would not organise for himself.
Bapuji wanted that there should be a
change in  the "attitude of the Harijans.
But even after fourteen years of
independence the Harijans have remained the
same. Some of the Members who  have
spoken said that the Harijans have i not
got that ability; they cannot con-
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[Shri Kota Punnaiah.]

test lor the seats separately. My point ia
this. We must give them tht chance, the
opportunity, if not today, tomorrow, to
stand on their own legs That is why this
is a welcome feature. They must be given
separate seats, not separate electorate.
When tnere are caste Hindus also in the
constituency we can also judge whether
the caste Hindus are interested in the
welfare of the Harijans or not. We can
know whether simply because there was
a general candidate they were going to
vote for him and incidentally also voted
for the reserved candidate. Tomorrow if
this bifur-cation is made, they have to go
and vote for the reserved candidate se-
parately. Then we can understand;
whether they are really interested in the
welfare ol the Harijans.

So far as the financial position is
concerned, some Members have ex-
pressed the opinion that the scheduled
caste people are not in a position to meet
the election expenditure. But the
scheduled caste candidates are not
fighting the elections individually. There
are organisations and il tne organisation
is powerful, certainly the candidates will
come up. There is no doubt about it,.

Some Members said that ihijs will be
encouraging communalism. My point is
this. If the other people will support the
scheduled caste candidate, there cannot
be any communalism. There is no scope
for saying that it will lead to
communalism. To put an end to this
communalism [ feel the scheduled castes
should be given full representative
eapacity. There must be a change in the
hearts of the people. Unless there is that
change even if we pass hundreds and
hundreds of Bills, they will not in any
way help the Harijans. If the scheduled
castes are given the opportunity to stand
for elections independently, they will
develop that independent outlook; not
only independent outlook but organising
ability; not only organising ability but
representative  character; not only
representative character but they will
think in terms of working

lor tfie welfare of the country and the
nation. With these words, Sir, 1 support
the Bill.

SHRIMATI  T. NALLAMUTHU
RAMAMURTI; Sir, 1 feel pained tfiat
at this stage of the progress ol our
Constitution and of our democracy we
are pointed out as if the children of
this country are not togetner, cniiaren
of the motherland—knit togetner u>
ties of common allegiance and com
mon citizenship. There is one country
and there can be only one nation but
this Biil is vicious in the sense thai
it creates a sort of double citizenship
and double electorate. At a time
when we are moving towards emot
ional integration and unification on
all sides, it introduces a clause where
by actual segiagauon is advocated.
Sir, I want to point out that even under
the British regime as far back as
nineteen thirties—1932—when we
under the auspices ol the All India
Women's Conference were asked what
sort of voting rights we woaid like to
have, we said adult universal franchise
and no reservation. No class of people
could have been more suppressed,
oppressed and depressed than women at
that time and yet we stood for our own
rights along with the rest of the nation
and as a consequence of that we are very
happy that our Constitution has provided
equality irrespective ot caste, creed or
sex. On that basis I would like to question
the need for inclusion ol reservation at
this stage for members ol Parliament of
scheduled castes and tribes who could, as
is obvious, very well be their own
advocates and stand on their own feet but
who are pleased at the same time to call
themselves weak!

Sir, 1 wish to draw your attention
particularly to two clauses here in this—
The Two-Member Constituencies
Abolition Bill, 1961—which are very
very mischievous. One is clause 3 (b) on
page 2 which says:

"(b) the seat shall be reserved in that
single-member constituency which in
the opinion of the Commission has the
greater concentra-
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tion of population of the scheduled
castes or, as the case may be, of the
scheduled tribes."

The other is on page 3:

"(¢) constituencies in which seats are
reserved either for the scheduled castes
or for the scheduled tribes shall, as far
as practicable, be located in the areas
in which the population of the
scheduled castes or, as the case may
be, of the scheduled tribes is most
concentrated . . ."

These two clauses are micnievous in tneir
tendencies. We are talking against
segregation of all kinds not oniy inside
this country but even in the international
sphere. Segregation is a condemned idea
and I am surprised that the Harijans are
pleading for segregation. They will be
treated as a particular class within a
society that ought to be one. Therefore 1
would like to support the amendment
suggested by Mr. Santhanam and Mr.
Kapoor.

Now, reference was made to the South.
Sir, the untouchables or Harijans are
Hindus and from our experience in the
South and in the rest of India I would say
that we are moving towards the one-
nation idea and there is no question of
segregation as such anywhere in the
country. In fact, more and more
education that is taken to the doors of the
people and the social services that are
pro. vided are all directed towards bring-
ing the people together and fighting
against this vicious idea of segregation
Therefore 1 would plead that these
amendments should be accepted. In the
name of all that is progress and in the
name of all the principles that are
embodied in our Constitution 1 feel that
it is not good to create these two kinds of
electorates. I do not know how it is going
to help the scheduled castes by getting
these reserved constituencies because it
will mean going away from all that is
progress in life. Mingling with each other
will bring about interchange of
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ideas and opportunities for raising
mernsfcives and tnat is what womd
enaoie tnem to stand on their own leet.
Psycnoiogicaiiy too it is an established
lact Liiat the weak chad tnat is propped
up ait the time will continuing to remain
propped up and will tend to remain wean
all tne time. We snould give them
opportunities to face ihe with ali its calls
on their resources, their energies and to
exercise their intelligence in voting on
tne same basis as other classes. Further,
creating separate electorates would also
lead to mischievous tendencies. Whereas
we are hoping to march together with
common  planning and common
objectives now, there wiH be so many
conflicts, clashes and in the delimitation
process that you are going to suggest.,
through this Bill, there will be so many
complications As my sister, Shrimati
Seeia Parmanand and others have pointed
out, as a result of the reorganisation oi
States, in the border areas and so on,
there we endless disputes. Now, you are
going to cieate a new thing, to furthei
conflicts, sow the dragon's teeth, which
will lead to endless disputes. It is a
suicidal policy.

SHHI A. K. SEN: Mr. Deputy
Chairman, when the hon. Member, Mr.
Rajabhoj, spoke so eloquently, though it
might not have been appreciated by
some, | personally thought that the deep
and sincere feeling coming from a
responsible Member of Parliament
belonging to the Scheduled Cas™e was a
strong enough justification for the Bill
itself Whatever might be said, let us not
blind ourselves to the fact that these deep
feelings are expressed not without
justification and that as a result of
accumulated indignities and agonies of
centuries we shall be certainly not true to
ourselves if we ignored this and if we
tried to brush aside everything designed
to aid the quick de velopment of the
Scheduled Casies and Scheduled Tribes
as something destructive of our national
unity. What national unity can there be
when large numbers of people have only
a theoretical right to vote and to stand,
and
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LShri 4. K. Sen] yet reat equanty is
denied to them in tne sense ol an ihe
uungs oi hie, the resources and omer
tnings wincn maue a nian equal With
another? If tne majority ol tlie Scheduled
Caste memoers ieel tnat a special
treatment, so tar as  reserved
constituencies are concerned, 1is still
necessary lor some time to come, we
must taKe note ol it, a« we have, in
extending tne period prescribed under the
Constitution, in aruue iii lor reserved
constituencies. 1 was really surprised
when consitu-uonai  ODjections wer,
taken by some ana it was ratner glibly
said that this Uni, wnicn gave single-
member constituencies reserved ior the
Scheduled Caste categories, was violative
of the Fundamental Rights of the
Constitution, forgetting this for the
moment In lact, I remember, Dr. Shrimati
cieeta Parmanand saying it, and 1 would
be quoting her own language, lest 1
should be unfair to her. She said that the
right to vote attracted the right to stand,
as a corollary. ] do not think so. The right
to vote is unlettered under the
Constitution. The right to stand is subject
to the provisions of articles 330 to 332.
Thai is a thing which many of us miss,
that under the Constitution we have desi-
gnedly subjected the right to stand by the
provisions of article 330 to 332, namely,
the provisions for setting up reserved
constituencies both for Parliament and for
State Legislatures in favour of the
Scheduled Castes and Scheduled Tribes.
When this Housb extended the period
prescribed for the operation of articles
330 to 332, it naturally accepted the view
that this reservation must yet continue.
And if that is so, I think it is rather late
and it is possibly irrelevant now to say
that the system of reserved seats was
either violative of the Constitution or
violative of our national unity. There will
be real national unity—1 agree entirely
with Mr. Bhupesh Gupta—when those
upon whom we have heaped indignities
and those whom we have kept under and
those to whom we do not give all the op-
portunities for developing themselves,
come up and become equal with the
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others. That has been the basic principle
uiioeriying our Constitution. That has
been the basic principle underlying all our
progressive movements and that is one of
the great lessons which we have learnc
Irom the great leader oi the nation, whose
name has been quoted so olten in the
course of the debate on this Bill. If ever
he preacned anything and lived for any-
thing, it was for the upliftment of those
whom we have chosen to call the
Scheduled Castes. 1 heard a voice Irom
there saying if reservation of seats for
Muslims and a separate electorate for
Muslims in the olden days was offensive,
why was not any fast undertaken or any
protest made against the system of
separate  electorates  designed  for
Muslims, and yet protests were made
when separate electorate Or separate
treatment was proposed for the Scheduled
Castes. That question is certainly not very
pertinent to the present discussion and yet
it is one which is so basic that it cannot be
possibly ignored without an answer. To
equate the Scheduled Castes and Muslims
and an effort to do so coming from the
Scheduled Castes themselves, grieved me,
as it would grieve any Indian. And it
would grieve most those who have been
very intimately connected with the
movements of Gandhiji. We have lived
very near him and we have been inspired
by him. Many of us have had the
advantage of being so close to him when
these great movements, which have
shaken this continent, not only took shape
but were actually alive. They are matters
of history today, because I say that the
things for which those were designed
have been accepted as basic under our
Constitution. As I said, it would grieve
any Indian, as it did grieve me, if any
effort were ever made to treat the
Scheduled Castes as a separate entity. If
ever our movement in the olden days had
reached a moral level, if ever we had
made any impression on the pages of
history and il we are to make that
impression permanent in the future, it is
this that this eountry has believed in
certain basic princi-
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pits* ol um ty and basic ways of Hie. Our
devotion to these basic principles makes us
one, notwithstanding the various forces of
disunity wmen nave through tlie ages rent us,
made us weak and made us possibry
sometimes easy preys to loreign invaders. Yet,
if those fundamental forces of history have
bound the vase population of this country into
one unified, cultural entity, into one
civilisation, it is because Lhese basic ways of
life have remained and will remain for ever
unified. Nothing will destroy them. It will be,
I think, flying completely against all the
lessons of history to ever try to conceive that
the Scheduled Castes were ever a separate
entity from the rest of India or they would
ever be. I, fact the entire effort of the nation
has been to redress the genuine grievances of
th, Scheduled Castes but never to treat them as
separate, and I am sure I should he expressing
the entire voice of this House and of the entire
country if I say that nothing will happen in
this Parliament and no measure wiH pass
through these two Houses of Parliament of the
country which ignores the basic unity of India
and which does not strengthen the bonds of
unity between the Scheduled Castes and the
rest of India and emphasize the fact that they
are a part and parcel of the Indian nation, of
the great Hindu society which,
notwithstanding the many vices to which it
has been subject, yet forms one unit, and no
one will countenance for one moment any
measure which will have the effect of treating
the Scheduled Castes and Tribes as separate
from the rest of India. As I say, it will be not
only doing something which would be
violative of our basic principles, basic ways of
life, but it will be flying against the entire
course of Indian history, and it is those things
which made the vast movement decades back
possible and which have today ended in our
success. If we really ove any reverence to the
memory of the great leader whose name has
been quoted often, we must remember this
that it was he who lived and died for this great
truth that India was one end
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that it was not rent into different entities,
whatever names they may be called by.

Sir, it would not have been neces
sary to raise these questions which, a.*
I said, were not so pertinent to the
main discussion but for the fact that
these questions of pnncipie have be”n

raised, some repugnant, some  very
very pleasant, some very very instruc
tive. Now, Sir, the objections which

have been raised to the Bill are not
really objections to the principles ex
cepting the only objection which has
come from the hon. Member, Mr.
Santhanam. He is completely opposed
to the reservation of seats, if I have
understood him properly, for the
Scheduled Castes and Tribes, to the
continuation of the system of reservation and
also in the process to the bifurcation of the
existing constituencies into single-member
constituencies. His objection, which 1 have
tried to understand really falls into two parts:
firstly, he objects to the system of reservation
as such; secondly, his amendment is designed
to bring about a position where each State
Legislature would be entitled to either allow
ihe continuance of the existing double-
member constituencies or to introduce the
bifurcation which is the purpose of the Bill.
Dealing with the first objection, namely, the
question of continuance of the system of
reservation, I think I have said enough to say
that this House has already decided in favour
of continuing the reservation.

SHRI K. SANTHAMAN: May I inform the
Minister that I did not press that point at all?
It was for some argument, and I did not press
it as a point. The main point I raised was that
this prevents candidates from standing for any
Parliamentary or Assembly constituency and
also that this prevents people from standing in
their own home constituencies as candidates.
That was the main point I raised.
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SHRI A. K. SEN; As I said, his am-
endment is designed not against tne
system of reservation but against the
system of reservation on the basis of
single-member constituencies, whereas in
tne course of his speech he did express his
disapproval of the system of reservation
as such. At least that was the impression
that others got from his speech. If he does
not oppose the system of reservation, that
is an end of the matter, but there were
others iouowing him who did express
themselves against the very principles of]
reservation, and to them I say only this
much apart from what I have already said
in the beginning, that if they do not want
the reservation to continue, it is for them
to make the Scheduled Castes feel, and
feel sincerely, that they have become
equals not merely in theory but actually in
fact, and it will be really again flying
against all facts if we ignore the ten-
dencies which remain even now to treat
the Scheduled Castes as possibly not
equals. I have seen so myself, others have
seen so. How many would be happy to
see their children marrying freely with
Scheduled Castes of equal education and
culture? I make bold to challenge the
entire House and i am sure that many
would ot be able to say that they would
accept such a situation.

SHRIMATI T. NALLAMUTHU
RAMAMURTI: There have been such
marriages. Young people, which they
choose, do not need dictation.

AN HON. MEMBER: Very few.

SHRI A. K. SEN: If there were none,
we would have been hopeless of the
destiny of this country. The question was
quite different. The question was not
whether in fact there had been marriages;
the question was how many of us would
feel glad if our children did so. That is
quite a different question. It is only when
that situation comes, when every Hindu
father will be glad as much for the
marriage of his child amongst his own
caste as for

its marriage outside tnat caste DU* with a
spouse belonging to the Scheduled
Castes, shall w, be able to rise and
condemn those who want reservation for
their own protection. But at the same
time I am perfectly confident that the
trends of history are such and tne forces
of national unity are so strong today and
their rate of progress Will be so quick as
everyday passes that the days are not very
far off when that desired period will
come wnen we shall be able to declare
unanimously on the floor of both the
Houses....

SHrR1 BHUPESH GUPTA: The way in
which things are developing, by that time
you will be a great grandfather.

SHRI A. K. SEN:  Sometimes Mr.
Bhupesh Gupta is very optimistic and at
other times he is very pessimistic. When it
is a question of working out the process of
bringing about complete eradication of the
capitalist system he is very optimistic but
when it is a question of eradicating the
age-old vices in our social system he is not
so. When we are able to see some who still
not only adhere to those old vices but
adhere to them with  pride and adhere to
them with conviction, to think of
bringing about an equal society would be
something difficult. But, as I said, the day
is not very distant and the rate of progress
which is marking our onward march is
such that we can look ahead with
confidence to that day when we can very
boldly and confidently feel that no more
reservation is necessary for any category
of people in this country and that every
Indian citizen has equality of opportunity
and equal rights, amenities and duties. 1
have been rather surprised that women
have been equated with Scheduled Castes,
not that I have any objection to equating
myself  with Scheduled Castes. But js
the equation on a level of equality? An
attempt has been made to equate them on
the basis of their suffering and that both
had been the wronged communities
and therefore, if one ha; not asked for
reservation, why should the other ask for
it?  Sir, the argument might
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be attractive if it is stated rather loosely. But
it is really not at all S sound and in fact, if I
may say, it lacks substance completely.
Women, or let us say the higher castes, have
enjoyed the same economic opportunities—
leave alone the disability of women about
which we are cognizant. But talking about the
equality of opportunity and the classes who
have not at all had the advantage of sharing
the fruits of society and the resources of the
country, it is absolutely illogical to say that
women, even women of those classes who
have enjoyed the fruits of the country, have
been deprived of opportunities. Women have
enjoyed as much as men have; none of them
would have enjoyed more than others, and
possibly, we have enjoyed opportunities more
for our women than for ourselves. In fact,
when a class enjoys added privileges, the
women of the class and the children of that
class share them, and when a class is an
underdog and is denied the privileges due to
it, then the men and women of that class
equally suffer. There is no categorisation in
the enjoyment of amenities and fruits of the
country sex-wise, but there is certainly
categorisation in such enjoyment class-wise,
caste-wise or otherwise. And to say,
therefore, that women never wanted special
protection and therefore the Scheduled Castes
should not have it, is an argument which, I
may submit, is not worthy of serious notice.

I now com, to the specific amendments
which have been proposed. The first one
is from the hon. Mr. Santhanam. If that
amendment were accepted, then we
would be creating separate electoral laws
for the different States in India. The one
good thing that has happened since
independence is this that this country has
enjoyed one system of elecfion, one
system of electoral laws and, if [ may say
so, a common benefit from those laws,
and a good benefit. I do not know if this
is shared by Mr. Bhupesh Gupta. But I
am sure it is, because I do not think that
his Party has criticised the sound-
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ness of our e”ctoral laws and the
impartiality and the efficiency of the
electoral mechanism, and it will be
destroying that grand structure which has
been built up with such devotion and
labour if we tried now to create separate
laws for separate States. Mr. Santhanam's
amendment says: —

"Provided that this section shall not
apply to any State in which the
Legislative Assembly resolves, within
thirty days of the commencement of
this Act, that this section should not be
given effect to in relation to the two-
member constituencies in that State."

That means that one State will have
double-member constituencies and so on,
like America where even the procedural
laws differ from State to State, leave
alone substantive laws relating to
marriage and divorce and others. This
country has one great strength and that is
a common legal system— substantive
law or procedural law—a common
system of governing and a common
system of election and a common
electoral law. Let us not do anything to
destroy that unity.

Mr. Bhupesh Gupta's amendments are
concerned with the question of setting up
a Delimitation Commission for the
purpose of bifurcation. I certainly would
agree with him that if we had the time,
we might have set up some sort of
Delimitation Commission to create
single-member constituencies.

SHRI B. D. KHOBARAGADE: On a
point of information. If that Delimeta-
tion Commission can do the same work
in such a short time, what is the diffi-
culty? If this Delimitation Commission is
appointed, the work will be finished
within a short period.

SHRI A. K. SEN: Before I can say
anything on that point, the hon. Member
wanted an explanation. I thought the
explanation was opposite after I had said
something. He had no reason to suppose
that I was not going to deal with it. In
fact. I was going to.

Now, Sir, as I said, though on prin-
ciple the demand for a Delimitation
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[Shri A. K. Sen.]

Commission is not objectionable, to set
up a Delimitation Commission with the
Supreme Court Judge and the High Court
Judges and functioning as a court
governed by the Civil Procedure Code for
its deliberations and work, will entail at
least three years to do this work as it did
in 1952 when the Delimitation
Commission was set up, and they
delimited every constituency. But if a
sound election demanded it, possibly we
might have had it. But I am not at all
convinced that it is necessary at all to
have a Delimitation Commission for this
little work. My reasons are as follows.
Firstly, the existing reserved consti-
tuencies have been created by a De-
limitation Commission which was set up
in 1952. They found out, after very
careful and thorough examination, what
constituencies should be treated as
reserved constituencies for the Scheduled
Castes and the Scheduled Tribes. And as
hon. Members know, some of the
Scheduled Caste seats and Scheduled
Tribe seats are single-member
constituencies. They, therefore, selected
these areas, having regard to various
considerations, as appropriate areas
which should be selected for being
reserved for the Scheduled Caste and the
Scheduled Tribes. We are now only
bifurcating them and bifurcating them
according to the rigid tests laid down in
the Act itself. These tests are in Clause 3
which says—

"(a) all the single-member con-
stituencies shall, as far as practicable,
be geographically compact areas and
in delimiting them regard shall be had
to  physical features, existing
boundaries of administrative units,
facilities of communication and public
convenience; and

(b) the seat shall be reserved in that
single-member constituency which in
the opinion of the Commission has a
greater concentration of population of
the Scheduled Castes or, as the case
may be, of the Scheduled Tribes."

Therefore, all that the Election com-
mission has to do is to apply this test and
select those areas out of the existing
double-member constituencies which
have a larger concentration of the
Scheduled Castes or the Scheduled
Tribes, according to the census figures.
And 1 do not see any reason why the
Chief Election Commissioner with all his
experience and everything else would be
at all less capable of doing this job than
any Delimitation Commission, especially
when the Delimitation Commission has
already selected those areas as apposite
or appropriate areas for being regarded as
reserved constituencies. It is only
question of now bifurcating these areas
having regard to these considerations,
statutory considerations, which are not
merely  subjective  but  absolutely
objective  for the  purpose  of
determination.

Then, Sir, you see the objection. Mr.
Bhupesh Gupta was very eloquent and he
said that already things had been done
and that the Election Commission would
really be a show-piece a, the real work
would be done by the wretched district
officers who are always under the
influence of the wretched Congress
bosses.

SHRI BHUPESH GUPTA; I am sorry. |
did not use the word 'wretched.! Now 1
add it.

SHRI A. K. SEN: That is mine. These
severer words are not within the reach of
the hon. Member. I concede that
immediately.

Sur1 BHUPESH GUPTA: 1 will be
grateful for providing the exact adjective.

SHRI A. K. SEN: The hon. Member is
absolutely ignorant of this. Possibly,
severer words are necessary to make
them familiar to him and they are
possibly too mild for me. I do agree with
him that if the matter was left to the
district officers or some of these
subordinate officers, even if there might
not have been in fact any dereliction of
duty, there would have
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been a good cause of complaint. And our
election machinery is such that it must
not only work impartially but appear to
work as impartially as a court of law, and
without it, it will never command the
confidence of a country like ours, which
is pledged to democracy and therefore,
even for the purpose of effecting this
work impartially, even for appearances, it
would have been necessary to safeguard
against the possibility of these things
being done by these officers. In fact they
are not to be done by these officers.
Clause 4 makes it perfectly clear. But for
the purpose of the Chief Election
Commissioner in  making  these
preliminary proposals, tentative
proposals, for the purpose of inviting
objections and hearing them and then
deciding upon finally about the shape of
these constituencies, it will be necessary
for him to get the facts and data in order
to apply the considerations prescribed in
clause 3 of the Bill. Now how is he to get
them unless he gets them from the
officers concerned? He has to ask the
Chief Electoral Officer of the State, who
in his turn gets it from the district officer.
In fact it is absolutely true that facts and
figures were being collected by the Chief
Election Commissioner ever since the
Bill was introduced, in anticipation of the
fact that if this preliminary work were
done already, it would be easier for him
to proceed quickly in the matter of
bifurcating these constituencies. That is
why the moment this Bill was introduced,
the Chief FElection Commissioner
himself—it is not the Government or the
district officers themselves acting on
their own—the Chief  Election
Commissioner  himself  sent  out
requisitions to the Chief Electoral Officer
of each State, and the Chief Electoral
Officers in their turn sent the requisitions
to the different officers in the districts to
get the facts and figures concerning each
double-member constituency, so that the
work of bifurcating them may be
proceeded with with expedition after the
Bill was passed into an Act. So what

he heard is correct, namely, that facts
and figures were called for and were

—_
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being collected. But that is only at the
instance of the Chief Election

Commissioner, and not at the instance
either of the Central Government or

of the State Governments or of the
District Officers, and I think the Chief
Election Commissioner did so rightly

and at the proper time, instead of waiting
for this Bill to be made int* an Act, and
had proceeded, in anticipation of the
events to come, to collect the facts and
figures first, so that his proposals under
clause 4 can be made quickly and
expeditiously. I do not see any reason to
take excep. tion to this course, but I agree
that if the District Officers or the
subordinate officers had, under the
influence of local party bosses—whether
of the Congress or of the Opposition—or
on their own started doing this as busy
bodies, it would have been certainly
objectionable, absolutely objectionable.
But fortunately that is not the fact, and
everything has been done at the instance
and the direction sent out from here by
the Chief Election Commissioner.
Therefore, Sir, I do not see any reason
why we should have a Delimitation
Commission if we want to have the
single-member constituencies for the
elections of 1962, which we have
decided to have. Therefore, Sir, if we
support the Bill, it necessarily follows
that the work of bifurcation must be left
to the Chief Election Commissioner. And
any grievance may be remedied by the
provisions of clause 4 which provides for
hearing of all objections against any
proposal for bifurcation, and as the hon.
Member knows, in any Delimitation
Commission  the  Chief  Election
Commissioner is always a member, and
his voice counts very very heavily
always.

These are my submissions, Sir. I am
very grateful to the hon. Members for the
kind interest they have shown in the Bill
and also appreciate the deep sympathy,
which has been evident all round, for the
Scheduled Castes and the Scheduled
Tribes who, as I said, have been and will
always

be a part and parcel of us, and whose
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rShri A. K. Sen.] welfare would be the
special charge of this Parliament. Thank you.

MR. DEPUTY CHAIRMAN: The question
is:

"That the Bill to provide for the abolition
of two-member parliamentarv  and
assembly constituencies and for the
creation of single-member constituencies in
their place, as passed by the Lok Sabha, be
taken into consideration."

The motion was adopted.

Mr. DEPUTY CHAIRMAN: We shall now
take up the clause by clause consideration of
the Bill.

Clause 2 was added to the Bill.

Clause 3—Division of two-member
Constituencies

SHRI K. SANTHANAM: Sir, I move:

1. "That at page 2, after line 16,

the following proviso be inserted,
namely:
'Provided that this section shall not
apply to any State in which the

Legislative Assembly resolves, within
thirty days of the commencement of this
Act, that this section should not be given
effect to in relation to the two-member

URT)

constituencies in that State'.

SHRI BHUPESH GUPTA: Sir, I move:

2. "That at page 2, line 2, after
the word 'divide', the words 'on the
basis of the recommendations of the
Delimitation Committee concerned
appointed in this behalf be
inserted."

The questions were proposed.

MR. DEPUTY-CHAIRMAN: Speeches|

have been made on the amendments and reply,
also has been given.

SHrRI BHUPESH GUPTA: I have to say
something because of the reply.
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SHRI K. SANTHANAM: S'r, I would not
repeat anything that I have said, but the Law
Minister has made one or two observations
which require a reply. The Law Minister said
that It is our pride to have uniform legislation
in this matter. If he had been present while his
Deputy was speaking, he would have heard
him say this. He started with the observation
that there was no such uniformity today, that
in tribal areas, at present, there were only
single-member constituencies. And therefore
no such uniformity existed today.

SHRIR. M. HAJARNAVIS: I do not think I
said anything like that.

SHRI A. K. SEN: That is a different matter.

SHRI R. M. HAJARNAVIS: The law is
certainly uniform.

SHRI K. SANTHANAM: The two-member
constituency is not there in the tribal areas and
so—if it is not there in some States—there will
be no more non-uniformity than at present. He
said that and he argued on the assumption that
this division was going to Dbenefit the
Scheduled Castes. S, the position of the
Scheduled Castes differs from State to State. It
is quite nossible that in some States, where this
curse of untouchability is not so bitter, it would
be beneficial. But in some other States, where
this has been deep-rooted, where even now it is
difficult for the Scheduled Caste member to go
and canvass in all the various villages, this is
going to hurt them, and I do not want the
Central Government here to judge whether it
will be beneficial to the Scheduled Castes in
everv Rtnte. Whv should not the Cen-ral
Government leave it to be judged bv the State
concerned? If he had taken the precaution of
consulting them beforehand, then of course
+his amendment would not have boon nroner.
But the hon. the Law Minister and his
co”pacues know that anv such consultation
would v'pld the results which I want to
produce here. Some
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legislatures would have sajd, "we do not want
this." Others might have said, "we want this."
In such a case this legislation might have
been framed so as to adapt it to the varying
conditions prevailing in the States. I know of
at least two States which do not want it at all.
They are Madras and Bengal. They think that
the Scheduled Castes are going to suffer on
account of this legislation. In Madras I have
consulted them, from the Chief Minister dow,,
to the ordinary people, and all of them say
this is an imposition from the Centre.

SHRIP. N. RAJABHOJ: In Bengal
also you have consulted the Chief Minister.

SHrl K. SANTHANAM: So many
prominent Members of Bengal have
come and told me that this is going
to hurt the Scheduled Castes in
Bengal. That is why I think so.

Dr.H. N. KUNZRU: How?

SHRI K. SANTHANAM: Therefore the
acceptance of this amendment will be more
realistic. And if we are going to make a
mistake, why should it be made to apply to
the entire country? Let it be a partial mistake
so that it may be easy to go back and rectify

the mistake. So I have moved my
amendment.
S;url - BHUPESH GUPTA: My two

amendments may be taken together, because |
do not wish to make a speech on the other

amendment. I suggested in the other
amendment 'Delimitation =~ Committees'—
plural—and in this amendment earlier

'Delimitation Committee'. Therefore, when 1
moved this amendment, I kept in mind the
time factor, and I thought there could be a
number of Delimitation Committees operating
in the country to expedite the delimitation or
the break-up of the constituencies. It is a
question of principle, Sir. It has very serious
practical implications. I know the fate of my
amendment. Even so I pressed because such
things should go on record.

Now, Sir, the hon. Law Minister accepted
in principle that such things are good and that
if he had time ai his disposal, he would have
accepted a suggestion of this kind. ¢ For tnese
little mercies I am grateful to nun. But the
question is: Was it not at an possible? Here |
am not suggesting delimitation committees for
dealing with the entire scheme of election or
constituencies. A set number ol double-
member constituencies had been demarcated
or delimited in a particular way, and now for
the same there should be a number of delimi-
tation committees. Their function would have
been very restricted. They should have just
asked, what should be done and how to do it
in the best interest of free and fair elections? It
was not done, because the Government did
not advise those who are concerned here. I
know the authority depended on the Election
Commission to say as to what should be done.
On such matters, I think, the convention in the
country should be that political parties ar,
consulted and things are done by agreement. It
should not be left to any individual or instinct
be left to any individual or insti-laterally. In
this regard there was no consultation, there
was no discussion at all on what others may
feel.

Then, Sir, the question of officers and
others. Yes, I do realise thtet they are doing it
at the instance of the Election Commission or
those people who represent them in the States.
But then you have to bear in mind that it is
they who are doing it and it is not possible
physically under the existing circumstances,
as matters stand, for the Election Commission
to operate with a fair measure of justice even
in the 400 odd Assembly constituencies and
nearly 100 Parliamentary constituencies and
to see that things are done in a right way.
Whatever the constitutional cover, the fact of
the matter is that things will be done, not by
way of mere collection of facts, but also by
delimitation by the officials who are subject to
the influence of—if I may use his phrase
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[Shri Bhupesh Gupta.] —"wretched
Government officials." Now this will be
the position. The Election Commission's
job is to give protection, and he said
rightly that things should not only be right
but they must look right. But is it looking
right? Here is an Opposition party sitting.
We come next to the Congress and the
P.S.P. We do not like such things.
Therefore, pt least as a large section of the
Opposition, we should have been consult-
ed. Things, however fascinating, cap-

tivating and beautiful might be to the hon.
Law Minister and his friends on the
Treasury Benches, do not look so
charming to us. That is what [ say.
Therefore, on that ground also he cannot
possibly stand here. Things do not look
right. We are getting letters from all parts
of the country.

Then, Sir, about three years' time.
Whom is he trying to frighten away? If it
were three years' time, he could have
convinced us at the conference table and
we would have said, "Thank you very
much for the tea. There is no need for
delimitation committees," We would have
gone away. We have also run elections.
We have found it was possible to do it
and arrangements could be done well
before the third general election.
Therefore, this is a kind of argument
which should not be given in this manner,
and certainly not by the Law Minister.

Then, Sir, he has drawn attention to
clauses 3 and 4, especially clause 3. If
you look into clause 3, you will find that
it is extremely vague. That is where our
quarrel is. I cannot seek cover under such
things. Fine things are said, but by that
t'me somebody will have done the trick
and I shall be left with this clause to
interpret it in a particular way, and seek
remedies vjhen things will have been
done. It has not been fair. I say, it has not
been fair. I lodge my protest against this
kind of behaviour on the wt of even the
Election Commission. The Election
Commission  should  function in
consultation with all the parties. They are
not bound by the advice

of the party, I know it. But then they
should function; they should not think
that they are the only ones to understand
these things and others do not. When Mr.
Sukumar Sen was there, he had the habit
of consulting us on many matters—he
probably consulted us informaly or
formally, I do not know. Probably the
Law Minister does mnot seem to
understand the good things. But anyway,
here it is not done. That is our complaint
and I do not know what is the protection.
Now the Bill is going to be passed.

As you know, Sir, in this House we
pointed out time and again about the
photograph-cwrn-identity card business
and now it ha, been given up. If
consultation had taken place, it would not
have been necessary. Here also I say this
thing. This is a serious thing. It is a very
serious thing for the ruling party and the
Treasury ¢ Benches. They should have
consulted others but they did not do such
things and the Election Commission also
goes by their example. It is not consulting
others. I think we shall certainly face the
situation, but I think th’s thing, has to be
strongly protested against. My
amendment shall go on record as a protest
against this kind of behaviour on the part
of the Election Commission and against
the attitude of the Government in this
matter. They will not do it, I know.

MR. DEPUTY CHAIRMAN: Any
reply?

SHRI A. K. SEN:
replied.

I have  already

MR. DEPUTY CHAIRMAN:
question is:

The

1. "That at page 2, after line 16, the
following proviso be inserted, namely:

"Provided that this section shall
not apply to any State in which the

Legislative ~ Assembly  resolves,
within  thirty days of the
commencement of this Act,
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that this section should not be >
given effect to in relation to the two-
member constituencies in that State."

The motion was negatived.

MR. DEPUTY CHAIRMA":

The j
question is:

2. "That at page 2, line 2, after the
word 'divide' the words "on [ the basis of
the recommendations of the Delimitation
Committee concerned appointed in this

behalf' be inserted."
The motion was negatived.

MR. DEPUTY CHAIRMAN:
question is:

The

"That clause 3 stand part of the Bill."
The motion was adopted.

Clause 3 was added to the Bill.

MR DEPUTY CHAIRMAN:
Amendment No. 4 by Mr. Bhupesh J
Gupta for insertion of New Clause 3A is
barred.

SHRI BHUPESH GUPTA:
that fate.

MRr. DEPUTY CHAIRMAN: But
you have spoken on that also.

Clauses 4 to 8 were added to the Bill.

I knew

Clause 1, the Enacting Formula
and the Title were added to the Bill.

SHRI A. K. SEN: Sir, I move:

"That the Biit be passed." The

question was proposed.

SHRIA. K. SEN: I only omitted to say
on, thing.
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Suri BHUPESH GUPTA: No, you
cannot say anything now.

MR. DEPUTY CHAIRMAN: Yes.

Surt BHUPESH GUPTA: This is a
wrong procedure. If you allow him, you
allow me and also Dr. Kunzru to say one
word. This form should not be followed.

MR. DEPUTY CHAIRMAN: I will
allow you one minute.

SHRI BHUPESH GUPTA: Since my
hon. friend wants to say someth'ng, to
facilitate his speech I only say that h,
should have the good sense to accept my
amendment.

MR. DEPUTY CHAIRMAN: He has
not yet spoken.

SHRI A. K. SEN: Sir, after a discussion
on the question of indignity suffered by
the Harijans, when I was hearing the
speeches, 1 wanted to quote an English
translation of a poem by Dr. Tagore,
which if translated in English would read
thus—

"O my unfortunate country, those
upon whom ye heaped indignities, in
their indignity shall ye be equal.”

MR. DEPUTY CHAIRMAN: Th«

. question is:

"That the Bill be passed."
The moaon was adopted.

MR. DEPUTY CHAIRMAN: The

House stands adjourned till 11 A.Mon |
Monday, the 6th March, 1961.

The House then adjourned at
one minute past five of the
clock till eleven of the clock on
Monday, the 8tb March. 1961.



